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mittee I do not understand. Of course it is
possible for us to appoint a Select Committee
of our own. The hon. Minister of the Finance
Ministry is here and I think she should
clarify. It is not such a Bill for which a Joint
Committee cannot be appointed. Now a
theory has been developed that since tf is a
Finance Bill of some sort, there should not
be a Joint Committee but there should be
only a Select Committee of one House. I
think that is a Bill which modifies or amends
the taxation laws of the country. It is a Bill
which by itself does not impose any taxation.

MR. DEPUTY CHAIRMAN : AH right
you have made your point.

SHRI BHUPESH GUPTA : But I should
like to know what is the position. I would
like to have your direction. We shall un-
doubtedly send that Bill to our own Com-
mittee.

THE STATE BANK LAWS (AMEND-
MENT) BILL, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir. on behalf of
Shri Y. B. Chavan. I bee to move for leave to
introduce a Bill further lo amend the State
Bank of India Act, 1955, and the State Bank
of India (Subsidiary Batiks) Act, 1959.

The question was put and the motion was
adopted.

SHRIMATI SUSHILA ROHATGTI : Sir, I
introduce the Bill.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.00 p.M.
The House then adjourned for
lunch at eighteen minutues past
one of the clock.

The House reassembled after lunch at two
of the clock. MR. DEPUTY CHAIRMAN in the
Chair.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF
PETROLEUM) AND CHEMICALS

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Mr. Deputuy Chairman, Sir,
the new Minister of Petroleum and
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Chemicals, in his abundant goodness, has
invited Members of Parliament coming from
West Bengal to a round table talk day after
tomorrow. [ do not question his intentions,
because he impresses us as a very good and
well-meaning person, but why is it that he has
invited Members only from West Bengal ?
After all, if it is an agony of West Bengal,
that is' the agony of part of India.

DR. R. K. CHAKRABARTI (West Ben-
gal) . It is a question of Haldia port only. It
has nothing to do with anything else
except Haldia.

SHRI SASANKASEKHAR SANYAL :
That is not a part of India.

DR. R. K. CHAKRABARTI: It is a
specific problem.
MR. DEPUTY CHAIRMAN Please

continue with your speech.

SHRI SASANKASEKHAR SANYAL : If
there is any potential wealth and prosperity in
West Bengal, that is the potential wealth of
India and if my friend, Dr. Rajat Chakrabarti,
has to be vindicated then naturally the not, of
interrogation comes. Why were not Members
from Orissa. which is very near Haldia, and
why not Members from the other parts of the
Eastern region. viz., Assam and Nagaland.
from where Mr. Borooah comes, were not
invited ? However, this is a spelling mistake
and I do not make any grouse about it.

DR. R. K. CHAKRABARTI : It is a
specific poblem of Haldia. It is only a draft...
MR. DEPUTY CHAIRMAN: Let him

continue.

DR. R. K. CHAKRABARTI . He is saying
something which is casting an aspersion on
the Minister.

MR. DEPUTY CHAIRMAN: The
Minister will reply to that. You do not have
to reply.

SHRI SASANKASEKHAR SANYAL:
My friend has got a very feminine suscepti-
bility. He thinks it is an aspersion, when I
want the Minister to broaden the angle from
the parochial point of view to the larger
Indian point of view.

DR. R. K. CHAKRAB ARTI : TW; is
what I am objecting to. You are submitting
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[DR. R. K. CHAKRABARTI1 something
about the parochial intentions of the
Minister.

SHRI SASANKASEKHAR SANYAL :
Sir, I am saying that it is a bad spelling
mistake. I do not attribute anything to him.

I come to the question of gas first. Do you
know what is the cost of production of one
cylinder of gas ? It is only Rs. 2 this gas
which you consume, the cooking gas. It costs
only Rs, 2 for one cylinder and it sells 11
limes more.

SHRI A. G. KULKARNI (Maharashtra) ;
Where? In heaven or here?

SHRI SASANKASEKHAR SANYAL :
Here, in India.

SHRI A. G. KULKARNI : On earth ?

SHRI SASANKASEKHAR SANYAL :
Yes on earth in India.

SHRI BRAHMANANDA  PANDA
(Orissa) : Does it come from the moon ?

SHRI SASANKASEKHAR SANYAL :
He is moon-struck.

That is the one question which the hon.
Minister will kindly consider and see whether
the gas ought to sell so high.

Now, Sir, coming to the question of crude
oil which is very important, this naturally
takes us to the Sundarbans. People ordinarily
think that the Sundarbans is a place of snakes,
crocodiles, tigers and all those ferocious wild
animals. The Sundarbans means, it is a land of
gold. So, the exploration for crude oil in the
Sundarbans is a long overdue affair. I do not
know what was done before. But I would like
to know how far and to what extent my friend,
the present Minister, has taken steps ahead
because in the Sundarbans you can explore
not only offshore but also onshore, we can
explore both ways. Then, I would say that a.
part of the Sundarbans is in Bangla Desh and
a part is in West Bengal. That being so, it is
worth while considering as to whether a joint
Indo-Bangla Desh sector cannot be thought of
and a plan concretised for going ahead
because there are ma>ny things in which w,
have to go on accord with Bangla Desh. and
this is a sector where it is worth while.

Now, I took the thought from my friend,
Dr. Rajat Kumar Chakrabarti. He is a good
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teacher but a bad opponent. Yesterday he
wanted me...

DR. R. K. CH \KRABARTI : It has not
been proved yet.

SHRI SASANKASEKHAR SANYAL : 1
have found—you are a Barendra Brahmin and
also a diabetic. You are $ dual perso- *
nality—both a good and a bad man.
{Interruptions) T am only saying about the
exception in that community. Exception proves
the rule.

Now, Sir, the Sundarbans are jungle areas,
water-areas. Inaccessibility to the place
where the potential worth is hidden, that is a
factor which has to be resolved. The
problem has to be resolved. That is a factor
which has to be considered very seriously by
the hon. Minister, and there should be full,
free, quick arrangement for railway
communication to the different parts. And
this will also make—the communication
with Bangla Desh through the Sufidarbans
easier and more necessary, and more desir-
able results would be forthcoming.

Sir, coming to the Haldia project, to me it
seems that the whole project is a dull,
unresponsive and idle proposition today.
Again, as my friend, Dr. Rajat Kumar
Chakrabarti, told me yesterday. I emphasise
upon the fact that things are being done
piece-meal. That means, whenever you do
things piecemeal, you are not having a
whole, comprehensive picture. Therefore,
there must be a blueprint of a comprehensive
project in which you will fix up not only the
petro-chemical fertiliser and allied and
ancillary industries but also there should be
an integrated set up which will look like a
business which is about to be done. There is
one atrocious thing which will surprise vou.
This Haldia project will give opportunities of
employment to many local persons. After all,
rationalisation is a factor. But how is it that
the office is here in Delhi ? There ar, so
many indus-'e'al undertakings, public
undertaking, public welfare undertakings but
how manv of these have got their offices
outside Delhi, either in Calcutta or in Orissa
or in Assam or. for the matter of that,
anywhere away from Delhi ? So why is it
that the office should not be in Calcutta
whereas the functioning should be there in a
corner of, Ben-sal and' very near Orissa ?
Therefore, I will
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expect the hon'ble Minister to categorically
state fourthwith that he will see that the office
is there.

Sir, our Chief Minister was looking forward
to Haldia and he was expecting that h, would
give many appointments there, naturally a
very fickle and idle expectation. He thought
4hat th, people from the eastern territories.
Orissa. West Bengal and from other eastern
State—could be accommodated if the project
were on an integrated basis. The office should
being to function there.

Coming to navigation, the floating structure
must be get going. Presently they are not big.
If the small craft have to be pushed that would
be very costly. Therefore, it should be
widened. The communication channel has to
be more amenable to big ships. With that
things cannot pass smoothly.

Now what about a railway connection ?
The other day ther was a talk. One cf my
friends from those benches, probably Dr.
Rajat Chakrabarty, mentioned about a railway
connection. The Farakka Head on the one side
and the Haldia Head on the other side should
b. connected with a communication by
railway. What the route will be, which would
be safer and quicker these are things to be
decided by the Cabinet. After consultation
with the experts they should find out how it
can be done.

Now I have a very ticklish thing to state. I
hope I will not be misunderstood. U.S.S.R.
has extended its helping hand in the matter of
exploration of crude oil. Well and good. It is a
friendly gesture on the part of a freindly
country. But the emphasis which has been
given in the monopoly of doing everything at
their instance without using any man or
material from India seems to be very
intriguing and disheartening. They want to
help us by experienced technicians and big
equipemnt. But is it not a fact that today our
small and middle industries as also some of
the big industries produce equipment, nut, bolt
and other things which can be used. I can
understand the Russians not taking any risk
with any man or material which is not
exclusively their own.

But we have also our point of view. We
want to take from them aU that we have not
the big machines, the big technicians and the
big brains. I have no sensitiveness about that
But we have got our own tech-
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nicians, our boys, some of whom have got
their training in the USSR. They are quite
competent. I had talked with some of these
people. They say that their hands itch for
doing these things, but their hands are not
given any opening Sir, we have produced
some materials which can be fitted into the
projects. The USSR technician., at the top can
have our boys tested, whether they answer the
requirement. They can have our materials al?o
tested in order to see whether these will
answer the requirements. If they find that they
are not worthwhile or below par or below
standard, they will reject them. We have no
grouse or Rumble. But what 1 mean to say is
that in every bilateral deal, there must be
bargaining at both counters, the counter at the
USSR end and the counter at the Indian end.
After all, if we can be friends on the political
plane, if we can be friends on the socio-
economic plane, we can also be friends in
ventures in which we are /vitally interested
and in which also they are interested as
friends in putting us on our feet.

Lastly. Sir. I want to know whether there
was any dialogue with Iraq in this behalf,
whether that dialogue has been closed or that
dialogue is still continuing. If it is continuing,
at what stage is it now. So, I mean very well
of my friend, the Minister. I mean very well of
ventures that he wants to make because, after
all, in this field we have not yet come out of
our cradle. How long shall we remain in the
cradle? May I ask my friend, who is a good
man, not only to be satisfied with his
goodness but to be a little firm? He has to
cultivate and develop guts. Sometimes good
men are very deceptive. They look very well
but they are hollow. But by assessment of my
friend is otherwise. He can be both good and
bold. He has to be bold to the men of his own
country and he has also to be bold at the
negotiating table with our foreign friends.

SHRI BRAHMANDA PANDA : He n
handsome too.

SHRI SASANKASEKHAR SANYAL
Well, that he is handsome is undoubted, but
compared to mv friend, Mr. Brahma-nanda
Panda, everybody in the House is handsome.

MR. DEPUTY CHAIRMAN : It is not very
complimentarv to Mr. Panda. 1 tkink Mr.
Prem Manohar.
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SHRI A. G. KULKARNI: Mr. Deputy
Chairman. Sir. I propose to assess the working
of the Ministry of Petroleum & Chemicals in
the prespective of the importance of this
Ministry to the economic growth of this
country. Sir, we are all aware that since the
Second World War, in the whole world the
utility of consuming petrochemicals, fuels and
energy has increased. To my knowledge, if
you take the perspective of the world
consumption of fuels, it will be seen that
previously in 1937 80% of the energy was
produced by solid fuel. In 1971 it has declined
to 29%, while oil and gas consumption has
increased from 13% in 1937 to about 67% in
1971. Apart from this. Sir, the utility of the oil,
crude oil and petro-chemicals has increased in
various fields for the manufacture of fertili-
zers, synthetics, petro-chemicals, for industrial
and other domestic* uses. And this maierial
has assumed a world-wide importance.

This is taken as an indicator of the eco-
nomic growth and that is why, Sir, we are to
deal with the performance of the Ministry in
the light of the position it occupies as regards
h.ow much it contributes to the economy of
the country.

Sir, as has been mentioned by some of my
colleagues, the requirements of this country
are expected to grow to 40 million M. Tonnes
at the end of the 5th Five Year Plan. And I
feel that efforts, more strenuous
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effort, are required to upgrade this Ministry
and to upgrade the work of oil exploration
and ancillary production to that extent.

If you see. Sir, Japan is at present con-
suming, about 200 MT......

+« SHRID. K. BAROOAH : 250 MT. ..

SHRI A. G. KULKARNI: UK is con-
suming about 100 MT. France is also near
about the same figure. Sir, our requirements
will be 40 MT. That shows how much back-
ward we will be as regards the consumption
of these fuels.

Apart from this, I want to draw the at-
tention of the Minister to the very strategic
importance of his Ministry' particularly in
respect of oil exploration and nroduction of
fertiliser, Sir, everybody is aware that at
present there is oil shortage in the U.S.A.
and there is a criticism against the U.S.A.
Government for not taking proper care for
the development of resources or that their
refining capacity was inadequate. Gulf coun-
tries like Irlaq, Iran, etc. have become
hotbeds of world politics and domination by
the two world powers, the U.S.A. and the
U.S.S.R. In the light of these things, the
Minister will have to be very careful re-
garding the Ministry which he is heading
and the progress of oil exploration and
manufacture of fertilisers.

Sir, I do not mean any disrespect to any
Minister, but we have seen that during the
last 5 or 6 years, 3 or 4 Ministers have been
changed. I do not understand it. It is one of
the most important Ministries. 1 rate this
Ministry as No. 1 Ministry along with the
Ministry of Finance and Industrial
Development because this Ministry is going
to change the whole economic structure of
this country. Therefore, a stable Minister is
the first requirement of this Ministry. I am
also aware of the efforts made by my
colleague in the Lok Sabha, Mr. Malviya, to
stabilise this Ministry and for taking strides
in the direction of oil exploration so that we
are self-sufficient. Everybody is aware that
our requirement of foreign exchange because
of the iadeqiiacy of oil production will be to
the extent of 1000 crores by the end of Fifth
Plan and at present we are spending about
150 to 200 crores for fertilisers. This is a
very stag-eering figure and it has to be
attended to ~9—M164RSS/7?
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, Before going to other items. I want to i
pinpoint the problem regarding foreign oil
companies. This problem is hanging fire for
the last 5 to 6 years and no decision has been
taken. Negotiations are going on. I know
there was a comment in eome foreign daily
newspaper that Iran and other countries
discussed strenously for six months before
nationalising and taking over the fore.ign
interests. Here we find that the Government
has not given proper attention to nationalise
all the foreign oil companies. I brought to the
notice of the Minis ter an opinion given by
the Law Commission and he lightly brushed
it aside. Perhaps he might be knowing that
the Law Commission has advised the
Government that there are no agreements
whatsover between the foreig noil companies
like ESSO Caltex and the Burmah Shell and
the Government of India, What is existing is
a commercial type of letter between the
Secretary of the Ministry of Petroleum and
Chemicals at that time and the oil comp-
panies written about 15 or 20 years back.
Keeping in view the foreign exchange drain
and the anti-India attitude adopted by the
foreign oil companies during the
Bangladesh crisis, I want to know from the
Minister as to why the Government has
failed in its duty to protect the interests of
the country even though there was the
opinion of the Law Ministry.

Before going to oil exploration, I want to
draw the Minister's attention to two or three
other points. I am told that during the
Bangladesh operations, it was found out
that our storage capacity is only 15 days.
Now, they are trying to raise it to 40 days.

SHRI YOGENDRA SHARMA (Bihar >
. Only 3 days.

SHRI A. G. KULKARNI : Whether it
is 3 days or 15 days, it makes no difference.
They say that they are increasing it to 40
days. I have read in some article that the
infra-structure like jetties, harbours, ships
and pipelines, has to be attended to. That is
why I said in the initial stage that this
Ministry requires a stabilised Minister who
can devote most of his time to the Ministry
and not to the politics. For that purpose, I
may draw attention of the Minister to the
infra-structure to be created in a stabilised
economy or a stabilised production pro-
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[Shri A. G. Kulkarnil

gramme of oil. Here, Sir, [ would also like to
draw the attention of the wavering mind —1
do not say it laxity—in taking decisions as
regards oil exploration, particularly, offshore
drilling of the oil.

For the last six years, I have been hearing
in this House that some Mitsubishi business
or a Russian offer is coming. I know Russia
itself is begging of America and Japan to
have the oil exploration technology for the
Siberian plant and we in this country are still
depending on the Russians' advice as to what
technology for oil exploration should be
applied. We are told that the Mitsubishi plant
is coming up. Let it come. But I would draw
the attention of Mr. Barooah that the oil
exploration is not going to wait. You know
the gulf countries have started quarrelling
with the Western countries. One day will
come when the gulf countries will have got
the same attitude towards India, when we will
be stranded for the availability of oil. So, the
exploration programme, particularly, the land
exploration or the gulf exploration or the see-
bed exploration, will have to be started
without any further delay. Take whatever
advice you want and take a decision in the
interest of this country, but do not waver. In
this wavering and wavering no decisoin takes
place and year after year we are where we
were.

Why I want to say this is because 1 am
told that Iraq has very recently offered us a
large supply of oil on a permanent basis —
whether it is on a 10-year basis or a 15-year
basis it is for the Minister to confirm. I
would request the Minister to accept that
offer immediately. I know that there is a
demand from America and Russia for oil
and, therefore, this offer from Iraq should
immediately be accepted. At least the re-
quirement for 10 or 15 years should be
ordered inst now, so that we will not be at
the mercy of other powers.

Before going to the other sector, i.e. fertiliser
sector, I want to make only one point with
regard tothe oil exploration programme.
I have already stressed the necessity, I know
much work has been done but I also know that
the Malvia Committee has recently given a
report on  the Oil and Natural Gas
Commission's working. I think the
Government of India is very seriously
considering the report but while considering the
report and taking any steps,

[ RAJYA SABHA ]

working of Ministry of 260
Petroleum and Chemicals
ii few structural changes required tor the
enormous task which we have to face rn oil
exploration, oil distribution, have to be
considered at an early stage.

The second part of the Ministry's work is
as regard the fertilizer programme. Before
going to fertilizer programme, there is on*
programme—which I wanted to comment
upon—that relates to the increasing refining
capacity. I said that before taking over of
these foreign oil companies you take proper
guidance. But before that, these foreign oil
companies have got an in-built expansion
capacity. Why don't you underwrite all that
capacity on behalf of the Oil & Natural Gas
Commission or the Indian Oil Corporation ?
You can tell them that this is the capacity
which had already existed: let that be with
you but take the decision that the expansion
can be taken over by the Indian Oil
Corporation so that we caT> utilise that
refining capacity. Again, what I stated before,
I am told that Iraq has now offered about 112
million tonnes of crude oil which you should
immediately underwrite so that the future
generation will at least not suffer on account
of the shortages of oil. Expansion of the
refining capacity, whether it is at Matbura or
Koyali or Goa. has to be looked into
immediately and action taken so that, we will
get the maximum refining capacity for that
purpose.

Sir, about fertilizer, my friends have already
slated. At present we are spending about Rs.
150 to Rs. 200 crores on imports of fertilizers.
One of the reasons why even in States like
Punjab and Haryana where the rains were quite
normal production of food could not keep pace
was the lack of fertilizers. 1 need not go into
that fertilizer scandal, the increase in the price
of fertilizers, the blackmarketing, the
functioning of the Fertilizer Corporation of
India, the distribution system and all (bat. I
do not want to waste my time on them because
j so many times these have come up in the I
House. The Minister himself has admitted , in
the other House as well as in this i House
the shoddy working of the Fertilizer
Corporation of India. Now I am only drawing
your attention to the need for taking quick
decisions to create manufacturing capacity in

the country.  Here what has happened is.
these so-called radicals and socialists—
whoever they may be whether

Forumwallahs or non-Forum-wallahs—are
creating confusion in regard
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to the technology to be adopted. When you start
negotiating with any country for i he creation of
fertilizer capacity, they will start an ideological
wrangle as  to whether Russian technology is
superior or Japanese technology is superior or
American technology is superior and somebody
sbutts in saying that Indian technology is there
also. I lenow that; I fully appreciate and I am
proud of our Indian technologists but there rue
limitations to our Indian technology. But the
point here is the leftist parties particularly are bent
on confusing the issue. At present the Ministry is
thinking of creating capacity by setting up 11
fertilizer plants in the country. And Mr. Barooah
once told us here—it might have come right from
his heart because he is not a slogan monger—that
his interest is farmer's interest.  If you are really
true to that slogan that vour interest is farmer's
interest, then you have to take the decision light
now in this matter. What are you doing with
the Japanese offer.  The Italian offer and other
countries have also offered. Whatever it is. you
decide which offer you would accept. You take a
quick decision in the interests of the nation; you
are the custodian of this Ministry and
whatever decision you think fit you take. Don't
waste time over ideological grounds. About this
Indian technology being available, 1 want to
know from you whether any fertilizer plant is
based on fuel oil in India and Indians were
associated with it. We have not started any
fertilizer plant based on fuel oil.
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j if food is not made readily available ui
the people. When you say that the farmer-
interest is your interest why is not that in-
terest coming out in the form of necessan
action ?  You will probably reply at the
end that very serious discussions are going
on and that sort of thing. I do not want
those serious discussions.  Take a decision
quickly and if there is any lapse we may
suffer for having taken a wrong decision. It
does not matter but we  should not
suffer on account of doing nothing and fal-
ling a prey to the ideological
confusion that is being deliberately created
by these radicals who do not want this
country to develop but who want to see
that this country is politically
subverted to some particular ideological

At gEe  dto faw (3T saAW)
ITT AETEE, 9T 7R 0% dgd ac

AT ¥ HAY W AZH FT @ E | TR
uF oAy gATam g foew 0z @ g
FIE FT FH 2 W7 qg7 ITAWT 719 21
T ATE FAWUT AT Fi IH A F) ATER
FAT § & fomar asr wamg & @
AT T 2T Ag1 27 v § oW
Whatever 3&5 =@ wvaa wfeareae, Ffwwen.
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coal, naphtha and so mam other things. Even the

have developed, it is based on .
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is bused on some technological
Italian firm Monte Catinni or whatever it is
and whenever any new plant is erected the whole
technological and collaboration fees will go to
Italy. I say you lake the maximum benefit of their
technology but why are you withholding other
technologies which are going to come into . tli is
country because in this country no | plant is
started within 5, 6 or 7 years. The maximum is 7
years. I do not know whether any plant is
started within five \ears.  Steel plants are
languishing from being commissioned. With
this Japanese offer we would be able to start
a plant within 18 months. =~ We are spending
crores ill rupees on import of fertilizers and the
country is at the doorstep of a revolution,

tie-up with the s
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SHRI A. . KULKARNI :
wish him good luck

At least we
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Effective steps should be taken to pre-
| vent and penalise unauthorised expansion.

Raw materials and other assistance
should not be given for production in
excess of authorised capacity.

foT swa war:

The authorised industrial capacity should
not be expressed in monetary value, and all
that.
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SHRI YOGENDRA SHARMA : Sir, the
othor day our hon. Minister. Mr. Borooah,
made a very laudable and patriotic statement
that the glorious day is not far off when the
entire oil industry in this country will be
entirely in the hands of the community. A very
laudable, very optimistic and very patriotic
statement. But, Sir, unfortunately he has
inherited a series of measures and policies in
the recent past and if they ;ire allowed to
continue and if they are not altered, I am
afraid, that glorious day will never come to us.
Now, in this series there iv only one positive
thing in the very recent past to the credit of his
Ministry, and that one positive and very'
important thing is our relation with Traq, bv
which we have been able to get crude and hope
to get more crude, the thing which is going to
become very, very scarce and for which there
is going to be a scramble in the world market
and of which we are in very short supply. Sir. J
would like to know from the Minister how he
expects to achieve the objective that is spelt out
in this statement with the series of policies and
measures which have been taken in the last one
year.

Let us start with oil. There is acute shortage
of crude oil. In 1972 we had to part with about
Rs. 200 crores from: our precious foreign
exchange. And if this thing continues bv the
end of the Fifth Plan, we shall have to spend
about Rs. 1,000 crores. So. the question is how
to get crude. This whole question has been
gone into by a committee which is famous bv
the name of Malaviya Committee. How to
meet the demand of the crude ? How to go
into the exploration' of this precious metal ?
What are the policies and organisational
structures suited for it ? The whole gamut of
the question has been gone into bv this
Committee and it has made jrood and valuable
recommen-
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dations. If the honourable Minister really
subscribes to the objective that he has
stated in the statement, what prevents him from
accepting  these recommendations of the
Malaviya Committee ? The recom-
mendations of the Malaviya Committee are
precisely designed to achieve that objective.
The report is there. Discussions are going on.
I do not know at what stage the matter is. I
do not know what will happen to the
recomendations. But in the meanwhile
alternative policies are being pursued. 1 do not
know why the entire offshore oil deposits,
possible oil deposits, from one end of our
continental shore to another, have been given
to a number of international oil cartels. And
the Minister's predecessor— 1 must admire
him for his frankn.ess—has described it as
Indonesian model. Now, are we to adopt the
Indonesian model ? Is the Minister not aware
of what is Indonesian model ? It is the
model of neo-colonialists. Do you want to
drag back India into that stage ? No, nothing
should be done to drag India to that
position. The very fact that your predecessor
very openly and I shall say, shamelessly, said
that we are going to adopt Indonesian
model, shows that the glorious day will never
reach us.  Rather the danger is that whatever
indigenous industries we  have been able to
build up will be destroyed. What are the
terms offered ?  If oil is found. 35 per cent
will go to them. We know that there is going
to be shortage of crude. Even the USA is
feeling the shortage and is devising various
ways and means to meet this shortage. This is
one of their attempts to meet the future
demand that they are now after our oil deposits.
When this situation came about, all the
countries of the  Middle-East which had
progressive regimes, took steps to see that
their oil are being made to tap our oil deposits.
If oil is found 35 per cent will be given to
them. 1 sav even in the worst days of 1966
when there were people in the Government, in
tils Ministry, who have gone down in history
as back-seat drivers of American capital, who
have gone clown in history, saying that they
are prepared to open the womh of mother
India even then India could not accept such
offer.  Then offer was for 20 per cent only.
Now this is for 35 per cent. They wanted only
20 per cent then. Even that offer was
rejected* in those days. Now what has
happened ?
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[Shri Yogendra Sharmal He says we are
going in for a progressive policy, radical
policy. But such offers are you going to
accept ? How will you bring that glorioui day
? Not only is it limited to that. [ am told, I do
not know, it is for the Minister to sav. that
they are thinking of bringing not only their
technology, equipment and other things, but
their blacklegs also. Suppose for some reason
Indian engineers, Indian technicians, Indian
workers, resort to strike, then who will face it
? What are you going to do in this country ? It
is very, verv dangerous politically to expose
our entire continental shores to such foreign
agencies which are notorious for subverting
the freedom and independence of newly
developed countries. How can you trust them
? This is my objection. At the same time you
proclaim verv rightly that your objective is to
make India self-sufficient and self-reliant. To
bring that glorious day the entire oil industry
should be in the hands of India. Therefore,
this gap between words and policies should
go and in order to do it I will request very
seriously to accept the recommendations of
the Malaviya Committee so that that glorious
day can be reached.

Shri Kulkarni correctly asked why you are not
nationalising the three foreign oil companies.
For years and years this question has been
hanging fire. In 1970 there was a golden
opportunity to nationalise them, because then'
the oil price was the buyers price. You could
have got cheaper oil and plenty of it from so
many sources. But you did not do it and you
are continuing; those agreements which, I
must say, India had to enter into during 1951-
52— during that difficult period—under
duress. Those agreements were completely
against our national interests so much so you
will be surprised to know that the e three
foreign oil companies were allowed to enjoy
extra territorial status. They do not disclose
their accounts either in India or in their
principal countries. Such extra territorial status
these companies are allowed to enjoy and our
Ministers and officials have only been talking
and talking for years and years. Now in'the
context of the new world oil situation in which
even USA is going to feel the shortage for it
and is tak-.«W frantic steps to meet that
shortage. ™ “™Panies are going to resort to
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other tactics. They are now more interested in
de-iiwesting and bv the time we make up our
minds there will be nothing except junk. So,
before it is too late, I would request the
Minister to take them over and nationalise
them. What a terrific drain and loot they have
resorted to. They invested Rs. Il crores and
with this investment by now thev have alreadV
drained out Rs. 2,000/- crores. With this
money we could have built up so many things
in our own country. And this drainage is con-
tinuing. Not only that, they have been in-
creasing the price of crude from 1.3 dollars in
1968—if I do not mistake—to over 2 dolalrs.
The most surprising thing is that even the IOC
petrol which is refined by IOC refineries is
giving to these companies for marketing and
out of this thev aire making a profit of Rs. 3 to
Rs. 5 crores per year. What prevents you from
offering this to IOC itself and what impels you
to offer your own petrol to these foreign
companies ? IOC has its own petrol pumps.
Unless there are collaborators and agents of
these foreign companies in your Ministry, such
things cannot happen. So long as you keep
them there, that glorious day of self-reliance
will never be reached. Therefore, first of all
you have to clean your Ministry of these
foreign collaborators and agent; for whom the
interests of these oil companies are greater
than the interests of their own country. Sir,
now I come to the question of fertilizers. Many
honourable Members have spoken about it. But
I will touch upon one particular aspect of the
whole question.

Sir, we are now told that recently a deal has
been struck and I do not know whether it is
already completed or in the process of being
concluded. It is in the name of EIL. If it is
intended to seek foreign collaboration in
setting up fertilizer factories, the FCI should do
it. The Fertilizer Corporation of India should
do it. But the deal has been struck by another
concern, that is the Engineers India Limited
with the Japanese firm, Toyo. What is hap-
pening ? Why not the Fertilizer Corporation of
India ? It is because there are people in the
Fertilizer Corporation of India who have been
able to build up indigenous technology,
indigenous know-how. and who are ready to
undertake the construction of fertilizer
factories on the basis of our own know-how
and our own technology I it
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because of this that they are not pursuing
this and another agency is being set up for
collaboration with foreign companies ?

SHRI D. K. BOROOAH: Can you tell
about one factory which the FCI has built
with its own technology ?

SHRI YOGENDRA SHARMA:
you to tell.

SHRI D. K. BOROOAH : Will you say
that ? Can you mention one factory ?

SHRI YOGENDRA SHARMA: I have
made a statement about the FCI. It is for the
Minister to say that whether the FCI has
done it or not. Actually, there were two
Committees. One is the Partde Committee
which want into the working of the FCI and
that Committee has paid handsome tributes
to the FCI.

SHRI D. K BOROOAH : I am not asking
about that. I asked you whether there is any
fertilizer factory which has been built by ths
FCI or anybody else in India with our own
technology ?

SHRI YOGENDRA SHARMA : The
other day a statement was made on the floor
of the House that so many factories have
been entrusted to the FCI for being buDt.

SHRI D. K. BOROOAH : The responsi-
bility for building is different from actually
building the factory I am asking whether the
FCT has built any factory on its own
technology fully ?

SHRI YOGENDRA SHARMA : It may
not be hundred per cent, but it may be 90%
and that is a big thing. If the FCI can
construct a factory on the basis of 90%
technology, indigenous technology, should
we not prefer it to the fertilizer factory built
on the basis of 100% foreign technology ?

SHRI D. K. BOROOAH : 90% ?

SHRI YOGENDRA SHARMA : I do not
say 90%. But it is a good percentage.

SHRI D. K. BOROOAH : Yo, have to
say something.

SHRI YOGENDRA SHARMA . You
have got the reports oi the Pande Committee
and the report of the National Commission
on Agriculture. Thee are all your agencie.- ,
and they have spoken about it

It is for
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Now, there is this foreign company, Toyo,
It is very strange. Engineers of India Limited
has nothing to do with fertilizers and it has
that contract. This company, Toyo, up till
now has not built up a single factory on the
basis of fuel oil. Is it or is it not a fact that
Toyo has not so far built, any fertilizer
factory in any part of the world on the
feedstock of fuel oil ? How are you going to
have collaboration with them ?

SHRI D. K. BOROOAH : Sir, I am not
interrupting. Does he know of any single
factory where fuel oil has been used as
feedstock for fertilizer ?

SHRI YOGENDRA SHARMA : I am

making a statement and I stand by that

statement. If you think that my statement
is wrong, the statement that the firm, Toyo.

has not been able to build any factory so far in

any part of the world on the feedstock of
fuel oil. then you contradict it. But I stand by
mv statement.

SHRI D. K. BOROOAH : For that mat-
lei, nobody in the world has so far built any
fertilizer plant based on fuel oil as feedstock
except one firm in Germany.

SHRI K. CHANDRASEKHARAN
(Kerala) : Then why should we go in for
Toyo ?

SHRI YOGENDRA SHARMA : Then [

why should we go in for Toyo ?

SHRI D. K. BOROOAH : You said that ; fuel
oil has been used as feedstock for | the
fertilizer plarfts.
quiries and our experts halve told us that I
there is only one fertilizer factory of com-
parable  size
Germany. That has gone into operation only
two or three months back or is just going
into operation now.
the world except this where fuel oil has been
used as feedstock.

We have made in-|

and that is being built in

There is no plant in

| SHRI YOGENDRA SHARMA : Then.. Sir.
this only substantiates what I have said, that
is. that they have no experience of building
fertilizer plants on the basis of fuel oil as
feedstock. That only substantiates mv
contention. . ..

DR. Z. A. AHMAD (Uttar PradesYO
That is all experiment. It may succeed or it
may not succeed.
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SHRI YOGENDRA SHARMA : The FCl is
not entrusted with the work of collaborating .
Secondly, collaboration is done with a
company which has no experience. Thirdly,
Sir, the fact is that this company is having a
counter-part agreement with the notorious
company Betchel. Sir. I need not go into the
details. It is through the counterpart agreement
with  Betchel that Toyo have this
collaboration. ...

MR. DEPUTY CHAIRMAN : You will
have to wind up now.

SHRI YOGENDRA SHARMA . Not only
this. Sir. This attempt to bypass the FCI is
calculated to disrupt and disorganize our
indigenous know-how. Why bypass this ? Sir.
it is a continuous effort to see that our
indigenous  know-how or  indigenous
technology should be disrupted. Continuous
efforts started since 1966 when the Ford
Foundation made an offer that they want to
study it. Then the World Bank makes a
condition that they can finance our Nangal or
some other project only if PSD is disasociated.
Now, all these world agencies, international
monopolists, are against the FCL.. ,

MR. DEPUTY CHAIRMAN : Wind up
now.

SHRI YOGENDRA SHARMA : If they are
not able to build their own indigenous know-
how, the Minister should help them instead of
helping others.

You will be surprised to know, Sir, that an
Action Committee has been set up. ..

MR. DEPUTY CHAIRMAN : I think
you will have 10 wind up.
SHRI YOGENDRA SHARMA : Tam

just concluding. An Action Committee has
been set up to go into the State sector
enterprise. . .

MR. DEPUTY CHAIRMAN : There is a
limit.

SHRI YOGENDRA SHARMA : The FCr
is one State sector which up till now, since its
inception, has not suffered any loss. Its
production is 85% of the installed capacity.
Now, one State sector working with 85%
production capacity has not suffered any loss
so long and has built up
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indigenous know-how and technology. Who is
the Chairman of this Action Committee 1 A
full-time member of the Planning Commission
is made Managing-Director and Chairman of
Engineers India Ltd., and we have also made
him Chairman of the Action Committee to go
into the working of the FCI, when other State
sector enter- * prises should have deserved it?
intervention.

MR. DEPUTY CHAIRMAN.
wind up.

SHRI YOGENDRA SHARMA : The FCI.
which has developed indigenous know-how
and indigenous technology, should not be
disorganized and disintegrated, t<» suit the
interests of others.

MR. DFPUTY CHAIRMAN: Mr.
Bhardwaj.

SHRI JAGAN NATH BHARDWAJ
(Himaehal Pradesh) : Mr. Deputy Chairman,
Sir, by going through a few pages of the
different reports on the Ministry of Petroleum
& Chemicals 1 have been able to make out
that there is nothing so wrong with this
Ministry. What I have been able to make out
is that the progress of this Ministry is rather
slow. They have not been able to catch up
with the times. This Ministry is supposed to
be a commercial Ministry and it should have
geared itself to control the big industries, boll)
in the public sector and private sector. It has
been said by my friends here that there is a
big responsibility on this Ministry. It is to
control the basic and vital requirements of the
nation like petroleum, fertilisers and-drugs
and pharmaceuticals. This clearly indicate,
that the Ministry has got a big responsibility
and as such, it should be highly geared to
meet the challenges that it has to face.

Now

Now. it has been said by my lion, friend
that it is a Ministry of shortages. I think he
has seen with one eye. So. his eve fell on the
shortages. If he had seen with the second
eve, he must have seen bottlenecks also.
Instead of calling it a Ministry of shortages, I
would like to call it the Ministry of
Bottlenecks and Shortages.

SHRI S. D. MISRA : We accept your
amendment.

SHRI JAGAN NATH BHARDWAJ:
As an example ofthe slow working of
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this Ministry. | would tell that a lew years
IS0, the Fertiliser Corporation of India made
an agreement with M/s. Montecatinni of Italy
for having their know-how. It was the best
opportunity for our country to know skill and
to develop a new technique and then we could
do away with that agreement. After till, how
long can we afford to pay huge foreign
exchange to this foreign company ? These are
the oppor-lunities which the Ministry should
be well prepared to grasp. They should watch-
what the big organisations under their control
are doing. If the Ministry is geared up to this
extent, then only it can do its task efficiently.
For this, I would suggest (hat this Ministry
should have some sort of a highly specialised
cell to control the public sector organisations
which are under iheir control, I understand
that there are advisers in the Ministry. But I
feel that (he working has been very lethargic.
There is need to activise the Ministry. The
Cell can be called Progress Review and
Advice Oeffl. Such a cell should be under the
direct control of the Minister because, after
all, the entire responsibility for the work-lag
of the Ministry falls on the Minister. The
Minister should actively review the progress
of the wvarious organisations under this
Ministry on a continuous basis. In that way
only the Minister can know how the
organisations are functioning and what
improvements are needed.

Then, there is the Fertiliser Corporation of
India. It is a very unwieldy corporation. I do
not say that there h anything wrong with
Fertiliser Corporation of India. It has been
said that it has done very good work and there
is possibility for improving it further. I
suggest that instead of having these unwieldy
corporations, there should be independent
units and these units should be given more
and more powers. So, their headquarters
should be located there at factory sides and
they should be able to work independently. At
present there are 10 or 12 units of the
Fertilizer Corporation of India. If each unit is
made self-sufficient, self-deciding and self-
acting, in that case these units can compete
with each-other. They should be set in
competition with each other so that there will
be development aiid progress and the results
of each unit can be compared with one an-
other. So, for that purpose there may be a co-
ordinating agency a corporation with
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skeleton staff—not a big one as is develop-
ing in the case of the Fertilizer Corporation
of India. As far as I understand, the
Fertilizer Corporation of India is paying Rs.
30.000 to Rs. 40,000 per month towards rent
in Delhi and is creating a big season for
those who let out their buildings and thus
Government is put to unnecessary heavy
expenditure. But if there is a small skeleton
staff just for the purpose of coordination
only and the units are self-sufficient at their
headquarters that will be a very good
proposition and I think the Ministry of
Petroleum and Chemicals will consider it.

Then I would refer to the poinl. as was
said, that in the working of these corpora-

I tions foreign influence works very much.
Now it is true that the Fertilizer Corporation
has done good work. The foreigners

are trying to influence the thinking of the
Ministry and create hurdles ni the way. I can
quote many examples where these
foreigners played their part and put un-
necessary hurdles in the way of the working
of the Corporation. S0 it is necessary that we
should be very careful and watchful about
such- influences working on organisations
like the Fertilizer Corporation of India. I
may just quote the example of Korba At
Korba, the work on the project was started
some five or six years back. But. after
spending about a crore of rupees on the
initial work of the project another order
came that the project should be closed down.
It means that one crore of rupees was spent
uselessly. Then certain things had to be
auctioned. But now we are again forced to
take up that project. That means there was
something wrong in (he working of the
Ministry because such things had happened.
I do not know much about this but I think it
is an indication fo, us to be determined that
we should be very much watchful about the
foreign thinking and influence working on
us. So, the best thing is that we should : our
own way of doing things.

There is yet another thing which is coming
in ihe way of the working of the public
sector organisations and that is the
disuniformuy in the pay structure between
the public sector organisations and private
sector concerns. For example, an engineer
in the Fertilizer Corporation of India .gels
about Rs. 2.000 whereas his counterpart in
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[Shri Jagan Nath Bhardwajl the private sector
is paid Rs. 8,000 to 10,000. Naturally
there is a drain of good engineers from the
public sector organisations to the private
sector  concerns. [ think at the time of
giving licence to private undertakings you
should ensure that there is a uniform pay
structure both for the private and the public
sector undertakings because we are trying to
make a success of public sector and so we
shall have to think about having a uniform
pay structure for both private and public
sector undertakings.  Otherwise it will be a
great hurdle in the way of the success of the
public sector. For the success of the
Fertilizer Corporation of India and other
similar public sector undertakings more
depends on the skill and sense of devotion of
the engineers and technicians working there.
For bringing in committed and devoted
engineers and other personnel it is very
essential that the pay structure should be
uniform in both sectors. This sort of
problem is here for the other Ministries
also, and 1 think the Government must
give serious thought to creating a common
pay structure. No doubt the Pay Commission
has given something but that is not
completely helpful because we have to take
into view not only with regard to Government
Departments themselves  but  also with
regard to private organisations. So it is
necessary at this stage when we are laced
with the problem of making the public
sector successful that there should be a
uniform pay and wage structure in the
country and if such a pay structure is created
then the task of these Ministries like
Petroleum and Chemicals and Steel, etc
will become easy.

[THE VICE-CHAIRMAN (SHRI V. B. RAJU) in
the Chair.] Lastly I would say that there is
need for oil exploration in the country. We
should pay greater and greater attention to
this. We all know there is difficulty in the
availability of oil spots but to balance this
we should pay equal attention to the
development of coal and to the development
of coalbased fertilizer plants, because coal
is available in abundance in our country.
We can be saved of the difficulty >?
carrying coal from one place to another f we
set up fertilizer plants near the places vhere
coal is available. Therefore along vith the
development of oil equal attention
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should be paid to the development of the coal
industry, especially to the manufacture of
fertilizers based on coal. Apart from that we
should also pay attention to natural fertilizers.
In countries like Japan they are making such a
great use of natural fertilizers and why should
it not be done here; also ? We should follow
the example ci Japan in the use of natural
fertilizers so that our difficulties can be
solved.

Thank you.

SHRI DAHYABHAI V. PATEL (Gujarat)

Mr. Vice-Chairman, Sir, I have been
criticising the working of this Ministrv.
Particularly with regard to oil and I hope the
new Minister will give a new look to the
Ministrv and have a new outlook. Of course
since then there have been lot of changes and
I hope they are for the, better.

SHRI NIREN GHOSH (West Bengal) :
What happens to quorum ? You ring the bell
at least.

SHRI K. CHANDRASEKHARAN : The
House should not be adjourned. You aiay
ring the bell and try. We would all like to
have five minutes each at least. Ths House
should not be adjourned.

THE VICE-CHAIRMAN (SHRI V.B.
RAJU) :  You continue vour speech; the
bell will be rung.

SHRI DAHYABHAI V. PATEL: We have
been faulty and deficient in our policy in
regard to oil. I have been pointing out again
and again to the large reserves of oil in
Gujarat and the neglect of the earlier
Ministers to look after them. Now. it has
come to a stage when we are short of oil. We
have not refineries, but the refining process is
such that what we need we do not have. We
do not know what to do with what we get.
Gujarat needs power and I have been
criticising every time mat for the sake of
industry and for the Railways in Gujarat we
bring coal from 2.000 miles awav puttinc H>
much strain on the Railways of India, when
>t could be avoided by using oil which is
abundantly available there. I hope better
sense will prevail, but during the present
situation you may have seen that some of the
passenger trains in Gujarat have had to be
cancelled to make room for food special*.
This is how things are being managed. It is
not
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a question of this Ministry alone. The
whole planning has gone wrong. Planning in the
matter of. food, planning in the matter of oil,
planning in the matter of coal, planning in the
matter of fertilisers has all gone wrong. The
hon. Minister who has taken charge of the
Ministry will have to give a new look to it. I was
very glad "to hear him when I spoke to him
informally. When I asked him whether he would
be able to make some of his plans successful, he
said : show me an upright man. We are here, but
how many can you find on your Benches ?
How many can you find in the services of  the
Government where most of them have ri en
because of favours, because of their ielations,
because they are party-men, because they
helped you in elections, rather than because
of their qualification* to hold the posts. This is
my first and basic complaint against the
Government set-up. not necessarily against the
hon. Minister, but what is he inherit-i tig ? He
is inheriting such a system and 1 hope he will be
able to set it right.

Then, we have got a certain bias on
something foreign. In this country we have to
learn many things. Much of the technique that
we do not have we will have to leam.
Otherwise, to learn it the difficult way, we will
have to spend a lot of money which we can ill-
afford. Foreign companies with their large
revenues invest a lot of money on research and,
therefore, they demand a price. If we do not
agree to come to terms with them, j do not say
give them an unnecessarily large price. Try and
negotiate the cheapest price that you can, but
take advantage of their research and build up
our resources in such a way that we can use
them.

Somebody was saying something about
Japan. We all know that Japan has no oil, no
coal and no steel, but look at the
way in which Japan has built up its industry.
Cannot we take a lesson  from them ? Sir.
not only industry, but so many private
organisation; in Japan, run more or less on
sentiment and religion who are out to do good,
have offered their services not only to this
country, but all over the world. I do not
know, Sir, whether you were here. A few
years ago there was a gentleman who came
from Japan with a team. Reverend Nikano
they call him. He came with a team of people
who  helped industry to develop in all the
backward
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countries. They have come here. They have got
a system  of  training. They  invite
people. They train people in Japan also in their
schools.  Besides, when they = come here
they actually work on the farm with the
farmers and help them to  improve. They
work in the factories and help them to
improve. I  have seen some of them
working in several places and I think we
should encourage them. I understand the
Government of India is going to restrict their
entry and it is going to prevent them from
coming. [ do not know whether this is
going to help us.  We should keep an open
mind and learn whatever we can from
wherever we can.  If Japan can give us what
we need, take it from there. If Germany can
give us ivhat we need, take it from them. If
Russia can give us what we need, take it. but
take it from a place where we do not have to
pay too big a price and where it is cheap and
efficient. I do not need to prove the
statement that Japan works most efficiently.
Cannot we learn some of their efficient
methods?

Sir, in the matter of oil, I have mentioned
the complaint of Gujarat, that it has received,
unfortunately, a bad deal from the
Government. I am sorry it continues to be so
even today. While producing the largest
quantity of oil, Gujarat is short of fuel because
Gujarat has no coal, and its oil is considered
national property, while coal which is
produced two thousand miles away, whether it
iy national property or not, Gujarat does not
get its due share.

SHRI NIREN GHOSH : Railway freight
adjustment is made (o that coal sells at the
same rate at Gujarat and also nearabout the
coalmines.

SHRI DAHYABHAI V. JATEY . I do not
know what sort of price adjustment. I have
been to Bihar and I have seen, for miles and
miles coal fields are  burning. The natural
resources of this country are burning up
because we do not have  the technique of
putting out the fires. So, it is wasted, and
in this  condition, this Government is
foolhardy enough to nationalise the coal mines.
It is nobody's property. Who is going to look
after it? What is nationalised is nobody's
property, personal property—a man takes
care of it, looks after it.  Once it becomes
public property, nobody cares for it. I do not
know whe-| ther the fires in Bihar have yet
been put »ut ! or not. They are burning.
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SHRI N1REN GHOSH . The Railways are
also public property.

SHRI DAHYABHAI V. PATEL : I am
not saying, burn the railways. 1 say. make
them more efficient.

DR. Z. A. AHMAD
after it.

Somebody looks

SHRI DAHYABHAI V. PATEL : It is
because some officers arc paid to look after
them.

DR.Z. A. AHMAD : Are we to make them
private property, the Railways ?

SHRI DAHYABHAI V. PATEL : [ am
not saying that, I have never said so. You can
always take a perverse view of something that
is said.

DR. Z.A. AHMAD: You make a genera)
statement.

SHRI DAHYABHAI V. PATEL : In the
Railways we have adopted a system, where
expert;, engineers, managers are there, and
that system continues. Have we got that
system in the coal mines ? You have
nationalised it. Build UP the sytem and then do
it.

DR. Z. A. AHMAD . We can develop it.

SHRI DAHYABHAI V. PATEL: You
do it al! of a sudden and nationalise .ill the
coal mines. What will you get without proper
management ? After the Railways had been
taken over from the foreign companies, a
system was evolved. Instead of several
companies, we have got the Railway Board
for the whole of India. If we have got expert
management, if we do something about coal
also like that, it is a006. it will succeed. I do
not know where it is Roing to take us. This
business of know-how and technique is so
very important in all these aspects, whether ii
is coal or oil or medicine.

Sir, this House appointed me on some of the
Committees wherein this aspec; was discussed
in detail. We had the Patents Committee and a
few other Committees, like the Company Law
Committee, where 1 had the honour to serve
and also I heard people from all over saying
what was the effect of the patents law. From
the evidence that was before us, from
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people who came from foreign companies, we
saw what they have been able to do. How far
away we are from their set up. When will we be
able to do like that ? It is no use decrying that
you are makinc 100 per cent profit. If they are
makinc a profit and are serving the people,
where is the harm ? Then you have got the rules
f° control the prices. Control the prices
properly. But let the benefit of this come to the
country. Why prevent the growth of industry ? I
say. allow the industry to progress. Let it grow.
But if industry acts in such a way that it is
profiteering. Government has always got the
powe, to interfere and prevent that profiteering.
I hope that the new Minister will take that line
and he will have no inhibitions or prejudices
against foreign know-how because at every
stage we will need foreign know-how. The
progress of invention all over the world is going
so fast and at such a fast pace that we will not
be able to keep pace with it. We have not got
enough to teach to our colleges even. Have we
got in our laboratories the science equipment to
teach the best of what is going on aH over the
world ? We have not got those research
laboratories whether it is oil er fuel or gas or
medicine. At the rate al which we are going. I
fear it is going to take a long time before we are
able to come to a satisfactory situation. It is true
that wc are making progress. But while we are
making progress, we have had to suffer
setbacks. We have fought more than one war,
and that always brings us a setback financially,
and otherwise. So cur progress is interrupted.
Therefore. I suggest

that we take advantage of the 4 p.M.
progress of science and technology

abroad without prejudice I am! not
suggesting to take everything from America or
the West Take from Russia if vou can.
Wherever it is available take it and make good
use of it whether in the field of medicine,
science or oil.

Sir. our experience ha* not been very
happy. Along with one of the Committees 1
had gone to see the LDLP.L. which was
supposed to be a big show. The Committee's
criticism is on record in the report that was
submitted. I think the Public Accounts
Committee and other Committees have also
not been happy. Therefore, if we are going to
take foreign know-how. let us take it from
places where we have
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not burnt our fingers badly. I would urge The
new Minister to approach Ibis task before him
with determination. It is a srave task. I have
great sympathy for the responsibility that he
is carrying and I hope he will try and brine a
new approach and give more vitality to the
Ministry that is under his care because it is a
very important Minwtrv from the point of
view of health, fertiliser and from the point of
view of food output of which we are SO very
short. For our transport we want petroleum of
which also we are becoming deficient.

@t wEw g (dmr) o 3T
AT AT HIA I F OWTY AUA W
3\ afFa TawE TR F fau oAt #i7.
mmi{mgmw
ST T OS] ¥ AfaATeAIT § g9 An
M6 & | AT A1 anfear § oS
w1 Afearesioe fEEeer G T
26 AT 91T 2, AN H 20 9T ATE
W & e feegery i aw # At
¥ 100 F SaATaT 2 WAlH T8t 9 FW A
FR 1000 972 7 sa7a7 FHET AR 47 4

faet 7 TATT A2 A1 AT F
Sawy we ¥ A0 ¥ 1 oA & ara
a1q Age 1 A Fwv oA Afearasea
FT AR | T A F AL A gw Az
Faa # fr gfaar @ $97 130 F3a=
AN F A AT ST A KA
£ YT 6UA FEI 3 TN AR & HHTAT
# FI9 OAST FT TEANE SATAT 2NAT 2
R 30 fgegeam &1 67 49 @ An(
AATAATE |

gfr @ da ¥ A7 W fepaw
Wg.ﬁﬁaﬁﬁﬁmt@maﬁ?f@
A1 &1 T AT | Aeq § Ae7 T FAH
A sa | 5 o A gfaar d 19457
150 fafeas =9 @ma 1 SEEE
za1, 1950 ¥ 500 fafaaw 27 s
a7 SYEFI g, 1960 % 1000 fafar
z, 1965 % 1500 fafemrs =7, 19689
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2000 fafars z9 #4177 ¥ s99
far @7 7 218 g9 z9 %T s qa
ZIET 2 1 6 7E AT I FT AW H,
aafrFr # #3500 fafags ==
#ifaus =% & w49 500 fHfagy =7,
fufemr &&= & =it wex =17 3w 2, T,
0, F99 AT G347 999, A0 w0
500 fafaas == 21 g@r &1 Afear
qrest far, 720 97 #7943 200 fafags
@ aaser 7 150 fufamrs 2 v
STEFT BT & | T AT 0 29 W@ 97

¢ 7 7w oavA gg w40a nF fafage
T A9 qa1 79 § watw et fraame-
"z 97 40 fafeas =7 57 3

Av -t afdfeafa @ 2w a7 R 8
& &% F1 qrEEOE F1% OA7 G A5 2
f& fom a7z & 9F w7 9w e
AT & 1 TAH A1 Efeme afEe &
s fadt 2w § o A7 @ MEfame
7 21 1T B SfrRr oA AT wed-
fevm FTAT A1, H1 AF AT AYNT T
g1 afea 7z o 78 2 v ofame
UG FEA F AT W (AAAT FOH FpAv
ATfET a1, IAFT FH ZAY AN F qE
ga | fergmma & strrm oweATOOS #T
AT FY AAT 2 AT AT AT Ao
WY & @ar fo F fon fergrar 7 avaer
Age w0 T aAw g 8 s
uggeETIE F fav gew 7 9
ufears fergram g sha 0 & & ) oW
uw Al afesw 7, oA 7, A aw
farer 7a1 & Fvad 2rdd § T o @y
AT qE T ATHIH W OFHTH TT TRTE
AT | 29 2ad § R 9w 0 18w
AT AZT A F | FEET FO0 AT
Tai 97 d14 oHfeEat § | oF ar g
fafzor saraer FegdY §, 2997 AT A4S
ey fafres & frad o= 99 wUT
AT § e & e fafzo a6 aEe
FET 3 2| TR TS AR T ATIA AHA
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iq s 21 @@ fao 39 qefaEe
ofeqrs 7 @@ fear mn 2, afwa
a9 47 Fwd & ot smae efear W
ATATH ATAA FVAT FT T & A7 AT
fafemr sras FEOAT T FFavEr g, A AT
TE =rza & T A |/ san e
UFRTATIAA 21 | TAfH0 FLHTT F ATAH
Ffeqy fafazs & @t wad & &4 Tifzg
AT raw oA et 17 fafen s
FETAT T A 2FAET ZAT MG | e
T 05T 0f o AT SATET WeTgA FH ATAIH,
AEvEd #IT [ET TS F AT 90T &
gt AEw AT A7 T gl
fE | A7 W AT GEANE A
ET 4T AFA AT 29 FB L A2] IO |

AT @19 7 | T & R o A1
gfaar & a0 & aron< | 1 &1 4% T2
& audiaT |17 ' d 500-500 fafaas
7 AT G917 %79 g 4V W gAy ave
sigafanr F4e 2 9 1500 fufeas
Z ®T GA FIAE | TAR QREILE
FA AT T A0 HHLHT FT T E
AT gfaan ® 7 @ga qF I G )T
7 FEEANT 5 qHAET @ A1 FEdd
fafew g 9wt & 1 T Wl
F1 g Hiforer g1 2 @ w18 A sz
W 47 T AW I AT F WIHA H HATH
q7 q¢ @ET 7 &4 0 | 9 faqo e
wiforer 7 &1 @1 R & Fesfw wdior
AT qrEafa w1 AT gm0
aifgw 1 w4 S 500 fafams = %%
I FIAT F AAE Y 500 fafaae
& HT TIT FE@T §, IAT ATET AT
1500 fafaas e7 %2 o1 2w qar <
& IAEY AT W FEHRICATE | 76 A
T FHSIAT F1 wAEr ge1 @wa g
::;umﬁ A T T WoEd A

&1 s ST grEgfa s
¥ owiwT Fefan a}m ﬂ g-
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q€ ¥, FA9enn F, siverar #, fafzw
Frz FENS /| q AN FAT AGT FAL T
@2 guIET A F a7 | far
M F UEEETT IeE R @ Al
AUAFA  FUATST FT SATET FHIA
fear & | &% & w9 stei oI g
FT AT Al AET RAVA FT IEM
AT T | AGT TAAT FHAT AfeATT
a1 Jifgu A% a8 30t F " foer #57
TH BTIA T T MES T gL HAT
s1fzo | w1 gredY Taqrwe Ao AE E,
adra Zor § I A fae #7 g9 we
OFFFT T I FT ATHAT F FFA 2 |

& mWg-ra wiEETEsT w0
ot #waE 2 wfesmwe @ ogw =
2 & f #wr a7 argfaw &) &w
o g & 9 § Fwr & IR

Tear 2 % 9wt dree da #r sl
WES § | TZ AT AW AT F 4T 2
AT AIEE F O TEE a7
TR ACETT & IIAT AR |

FeATEwT T AR ATHH H AT
AT AT 2 AT ABT AT WA

i cicrr ol M e g

aet FfeATEsTT FT AR FEAT AL
diEr | A AT § AT g 2
A IART ANEE q AF7 faear | 79-
FAAT ZiAAEOA fRAT Sro aY
FRE Z9 0 FAET EO | e ¥ fAw
TREYT G829 & H17 @ F fao
AMET § wfzEEe 7 oW q1 9

. TEY BY WEAT | THET ywfear wfe-

T S e fadte i arv
# g s
oA fafe §oaw
tﬁmeamaﬁ'mqmgﬁ;a@.
foom st dfiwen ity AT
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fara 21 w2 fafazsi o1 g7 ow
A1 T BF WEM & a@1F amA AF
wifen | Aafew srs A1 I F WY 2
771 2, fafes w1 @ a1 9
@ WAt 2 ogrew fafawa 4 sy
| AT AR g A A a0 A a7
AT A FART AT % 3Ae 7 2
fr azan aga &1 w31 TG
fafeezs games G w1 w1 2

He is being groomed for the future Chief
Ministership of Assam.

SHRI D. K. BOROOAH . No, no.

=1 IS AT TEE SR

"l have no interest in it” ?ﬂ"‘ﬁf?—
¥ Ay AR 2, AR TEAT AAN £, AR
fafaezs 1 szizz & =9@ wFAm &
Afw ox am e i fr Wfd
T drg A sontzawE gEAr o= T 2
a9 wlzorewT wr SeAuT #E0 wE
ufareas fafedt F af@ o 2@
fedfegmn &1 @gi v w9 2 3w
vt ffEf s o 72 97 39
wifeam A=t & 9w &1 a7 admr
A@1 g iR )

AT 7 o 2y | A w6
adzifEan wadt aqrs 2 wev fr wrafas
TIE UAST | UFSA] & ZTEEA ® EY H
AwT FAWT FIW FAT 2 ) f@Ea w oo
fafaedt sre gmaz 2 gwr Az fafa-
= ® T &1 azar oA 2, mE
wfeq 7 Fwfeavm 48 21 9@ 2,
Az A £ | 79 A 79 Flzarar, §E-
fs A w7 A% 9|7 57 oAt w1
qATF 2, 74 |3 AAT AT w1 w1
gt afgr 1 waF whea & smEms &
TEATE \RTG F ATE ATH W AZ G-
fmw, wizaress oiraz @9 =S5
TEATAT @04 B AT 2 W7 THA A
OAITE TEEED @1 WAl 2, 3A% A7 |

10—M164RSS/73

[ 16 MAY 1973 ]

working of Ministry of 290

Petroleum and Chemicals

AT 38 91T FT w4 F @ I A
Z 1 =l T AW F nAAr A7 wEz
qmET A1 wEw 2 Wy gfaat 7 ogw wmA
Fdfagw & a7 F I A wEIT F
Gz w7 dZifaaw 7 9z ¥ F At
T zfer o 7 & it a7 1 gL faEe,
IR, IHEAT, ATZTAEH, T AR FT H AT
2t wraw w3 w1 w91 g, fafem &=
5 %4 v A A, frwm /dt, aw aw
2 faam 97 wame 7 ) zafan o Ao
W1 gfex d7r o7 g 1 WA F wgr aw
freer 737 2, 72t 2w A £ 67 fafaas
Ffaw foz s a7 o & 2 @17 an
¥ fan ag aga 8 7aidt 2 ) saw o
20 F1 Twar arfzd @ gaw AT E,
TAST W HE F A oy 72 7

FAY gyET =i

SHRI JOACHIM ALVA (Nominated! : Sir.
you had three giants ruling on the Indian
ground, namely, ESSO. Catfex and Burmah
Shell Kach of them was a Lord unto himself.
Thev managed to show their faces around every
point in India and re\er showed any sign, of
going away from this land until Pandit Nehru,
helped bv Shri K.D. Malaviya, drew up plan; to
make India self-sufficient in oil bv the end at the
century.

Sir. these three oil companies should be
exterminated as early as we can, but not later
than 1980. We shall not pay them a farthing
after 1980 because bv now they have taken
away from DM country crores and crores of
rupees. They pay huge salaries to a few Indians
at the top and give them all kinds of facilities,
but then nothing for the other workers down
below. In this wav they have gone on for long.
Fortu-' nately. after Shri K.D. Malaviya became
the Oil Minister we saw the Indian Oil
Company coming up. Otherwise, we had onlv
bleak chance for our country H> become
economically independent especially in oil.

Sir. Russians have shown us the way and they
have spoken About our oil resource:-, I about
15 year; ago. Prof. Kalinin had, ' spoken of
our oil When mv friend savs
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that we have no oil, we must look at Russians.
Though they had no oii, now Siberia is going
to produce more than what America and other
countries Put together can produce. Their
experts have said about our oil industry. For
your information, Prof. Kalinin said :

India can meet its requirements of oil from its
own natural resources. According to them,
India has at least 20 basis, where oil can be
found. Assam, Cambay. Tripura and a number
of other basins—in all 8 or 9 bases—are
especially prospective.

Then, Sir. Mr. Takeov has said ;

We saw in different regions of India wells
which are already ready for intensive
operation. The Soviet and ONGC specialists
agreed that it is necessary to increase the
productivity of these oil wells. Only if the
problem of transportation of oil from fields in
Assam is solved, the ONGC can add one
million tonnes to the 4.2 million tonne*; of oil
which it is already extracting. Further he says

Of the total area of 3 million sq. km. in

India, 1,260,000 sq. km. are sandy. i.e. of

sedimentary rocks, which are prospective

for oil.

Sir, this is the opinion of the Russians. And
when Russians are prepared to help us, mv
friends say : You are going the Communist
way. And Americans are not prepared to co-
operate with us except in regard to the
agreements which have already been entered
into. We must give these foreign oil
companies notice asking them to quit by 1980.
Seven years' notice is sufficient. We shall not
pay them » farthing beyond 1980. You know
how much money they have carried with them
? Sir. there is a very good and interesting
article in "The Economic Times" by an oil
expert. Dr. Michael Tanzier. who is a word-
renowned petroleum expert. It was written in
"the political Economy of International oil and
under-developed countries" He has said that
India can take over foreign companies, the oil
companies, at once.Now, Sir, he has said that
the foreign contractors who make more than
reasonable profits in their contracts do not
reimburse the government for their own
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profits. As a result, the people of India were
forced to pay millions of dollars for many
years for crude oil and refined products and
that is particularly tragic for a country like
India where most of the people are extremely
poor, so poor that a few dollars of excessive
payment would result in a serious reduction in
the standard of living. Then.'Sir. these com-
panies have taken money out of India in
various forms which can be found out from
their profits on their refining, distribution and
marketing operations in and outside India.
What is more is the profits that they have
made, the profits that they have made on their
sales of crude oil and refined products which
were drawn from the hoardings in the oil-
producing and oil-exporting underdeveloped
countries.

Now Sir, in Chile, you see how the Ame-
ricans formed a counter-government in the
sense of trying to subvert the government
there. Have you heard of the amount o*f
American dollars that went into the pockets of
the Italian political parties. You must have
read some time back about how many millions
of dollars went into the pockets of the Italian
parties with a view to subverting the
government. If they can do it in Chile and
Italy, not far away from us, why would they
not be doing it in India ? They have a number
of people here whom thev have bribed. How
many times money has gone into the pockets
of some parties the names of which I shall not
be able to give now ? You know how much
money has gone into the pockets of the
political parties so that certain officials of the
Government ma>y be kept favourable to them
? They are having them and they are doing
this. And, Sir, they are doing it at a time when
President Nixon is finding it tough. These
foreign oil companies have turned out their
Indian executives from their firms. Now, we
have a man called Mr. Singh. He is the
Managing Director of the IOC. I am sorry for
mentioning his name. He was in the Burmah-
Shell. He was drawing a large salary there and
then he came here and he is drawing a huge
salary. He has come here on a long contract, a
contract for a very lonj time, rather indefinite
time and now he has submitted a bill for Rs.
1.25.000/-for the treatment of his so-called
cancer. He we:u to London and other places
for his treatment If I were ill and I had to go
for
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treatment, I canned dream of going beyond
New Delhi. But this man went abroad and
came back and submitted a bill for one lakh
and twenty-five thousand rupees ! I am just
mentioning this to tell you how these retired
officials in these forign oil companies come
and sil tight over us. How is this amount o#
Rs. 1,25,000/- going to be paid for the
treatment of this man, Mr. Singh, in America
and London ? These are all matters which
the Government should go into.

New. Russia has rich oil deposits. People
were saying that there is no oil in Russia and
they cannot produce oil. But, according to the
reports of the scientists, Siberia contains the
largest gas and oil reserves in the world.
Scientists believe that Siberian region,
equivalent in size to North America, is like a
giant floating on gas and oil. Now, Sir. they
will be producing about 130 million tonnes of
oil by 1975, comparable to half of Saudi
Arabia's production. Look at the richness of
Saudi Arabia. They have been able to buy
more than half the s-haret of the General
Motors. Now, Sir, we must .give credit also to
the Arab States because they have been able
to finance Egypt in its difficult days when
their canal was closed down under the force
of Britain, Israecl and France and now by
Israel only. Morey ha been pouring in there
to keep their things going out of the Arab oil
countries which have been getting millions of
pounds for the last several years. They had
one office in Bombay. They closed it down.

Then. Israel has now occupied Sinai, from
which they are getting millions of dollars of
oil by driving out thousands of Arab resi-
dents.

1 was a Member of the Lok Sabha for 16
long years. Mr. Virendra Patil, the then Chief
Minister of Mysore, who is now sitting en
Cong-O Benches, and Mr. Ram Kri-.hna
Hegde, the then Finance Minister are
supposed to have permitted Thapars, the
capitalists, to set up a caustic soda plant in
North Karwar. I do not know how much
money has been passed on for this transaction
at the cost of the poor people. And hundreds
of people are going to be driven away from
Kumta, so that the factory m;.v extend its
operations near a salt areca. Besides the
Factory will destroy and damage
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] the fish product, the best product of Karwar.
Fish is sold in Bombay by million tonnes. I
have personal experience of that, since I
bought priming paper at black market price
30 years ago—of Sri Gopal Mills. They are
the biggest black marketeers in Mysore. |
also attended the wedding of the daughter of
one of my friends, Vice-Admiral Kul-karni.
who was stationed in Vishakhapat-nam. The
marriage was in Bombay and the
bridegroom was the son of the Manager of
Greave Cotton Mill owned bv
Thapars.

I Then, at the Tai Mahal Hotel in Bombay
there was a party going on and outside I saw
people shouting and veiling. Thev were
demonstrating against the Manager for dis-
missing some workers. This is a thing which
rarely happens in marriages. I demand that
the licence for the setting up of caustic soda
plant in Karwar should be cancelled
altogether.

My successor in the Lok Sabha, Shri
Naik, is r&ising the matter through Call
Attention motion in regard to this thing.

Then, the Managing Director of the
Indian Oil Company was an executive of
Burmah Shell—Mr. Singh—drawing a fat
pension plus salary plus contract from
Indian Oil Company, whose term of office
is also not fixed. He can remain there as
long as he likes.

We now find that two or three men from
the private sector, after having been in the
private sector for many many years, are
coming over as advisers of the Planning
Commission. It is wrong to put these men in
the public sector after their full-throated
period in private sector. How can their
minds change socially '.' It is not a good
thing.

SHRI NIREN GHOSH : Sir, first of all. I
would like to refer to th, action of the
Ministry in asking the Director of the
Fertilizer Corporation of India to hurriedly
go on leave. I do not know why ? A sort of
Action Committee, including full-time
members of the Planning Commission, etc..
has been set up and their recommendation is
that the FCI's own technology should be
examined in relation to foreign technology.
That means foreign experts will be brought.
There are persons in the Government who
make foreign inroads of foreign capital and
foreign technology wherever they require.
It is a sort of
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[Shri Niren Ghoshl precipitate action that
the Ministry is taking in restructuring the
entire F.C.I. Fertilizer distribution is to be
given to the Agricultural Ministry. The
Planning and Development Division is being
restricted and it might even be scuttled. It
seems to me to be a Grange development and
I wish that the Minister should explain the
position.

Secondly, I would like to say that  between
1948 and 1950. foreign technical consultants,
namely, Koppers Incorporated and Lurgi
Gesselschaft recommended  that  a coal
petro-chemical complex can be set up.
Koppers indicated about a certain range of
products. Lurgi recommended that the
whole range of products can be put up,
though the cost may be a lit.l, high. I was
given an answer that no such  report has
been submitted, These firms suggested that a
coal based petrochemical complex is feasible
and viable. You refused to give the
information. T pursued the matter. It has
now been laid on the Table of the House'. The
answer given to me was : "No, it does not
arise". .No such report exists. I have told
where it exists in the Government of India
publication. It exists in "Problems of
Industrial Development, 1951—56". 1
have given the names of the two companies
also. It seems that there were vested interests
.and no petroleum complex was set up. Now,
it is known that the oil resources of Assam are
greater than that of Gujarat. It must be
explained why a petro chemical complex
was not set up in Asam immediately after
independence. ~ Why an oil refinery was not
set up in Assam ? It was not done for ten long
years for the benefit of foreigners like ESSO,
Caltex and Burmah Shell. When you struck
oil at Ankleshwar, then everything was ready
within a month and a petro-chemical complex
was set up. He could have a coal based
complex. He cou'd have rejected it. Now, I
say vou have made an untrue  statement,
to, put it modestly. Assam was ignored.
I do not know how the Ministry is
functioning and for whose benefit. Look at
pharmaceuticals. It is in B'/nbay controlled
bv foreigners. IDPL is an exception. They
are selling the drugs at 6 times or 10 times of
the actual price that you pay in
Singapore. "Why could you not send som.;
technical persons to Singapore to learn the
technique and then you could set up your
own plants ?
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Why have you mortgaged the industry for the
benefit of foreigners ?

As regards oil refineries, they  have  re-
peatedly refused the recommendation iliat
these 3 oil companies should be taken over. It
ha>s been put into cold storage by the
Cabinet because it is inconvenient.  Now,
the Government is studying their proposals of
36 per cent or some such percentage.
According to this proposal, these 3 companies
will keep an effective control in their hands.
How 1is it that this recommendation of
nationalisation was ignored? For Whose
benefit was it ? It was not in the interest of
India. It was for the benefit of foreigners.
Now, there is a deliberation whether  to
accept the proposals of the foreigner* in
which effective control will remain in  the
hands of these foreign companies. Regarding
exploration  Sir, we were assured four-live
years ago that there is oil in  West
Bengal also.  An assurance was given that
deep drilling will be done and the project will
be taken up. Now they are saying that on the
advice of Prof. Kalinin  geological studies
are being made, but for how long ? How long
will these  studies go ? Then there is oil
in Bengal Basin, near the Su'n-darbans. When
vou have not been able to strike oil in
\nkleshwar. it was necessary that the Bengal
Basin and the Sundarbans should have been
given priority. It is not given priority.
Again, when Mr. HunVyiin Kabir was the
Minister ~ incharge of  the Petroleum
Ministry, it was decided to set up a petro-
chemicail complex at Haldia. I ask the
Minister . Who has scuttled the project ?
Which Ministry or Cabinet or on— whose
recommendations was  this  done ? Now
there is some refinery. It is now said that
these projects are allotted to the department
concerning petroleum or kerosene or
something like that. Why has that protect
been given up ? Now they say that the
Haldia Port is not suitable. = They say that it
costs Rs. 20 per tonne extra. If it is so, 1 ask,
how can yousetup a refinery at Mathura ?
Freight costs are  there also. From Bombay
Port to Mathura is a pretty long distance. |
would like to know how much extra money is
required in that case. Would he answer ? If
that ii so. then vou can bring oil even from
Assam. The tail-way connections are there
also.
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SHRI D. K. BOROOAH ; It has been set
up in Bongaigaon.

SHRI NIREN GHOSH : Recently it has
been set up there to satisfy the wishes of
A”™am. Previously it was not done. Strange
politics are being played in the Portlands of
tie Government of India. I am glad that ihe
petro-chemiJal  complex is there in
Bongaigaon now but whv should it not be at
Haldia also ? If you can set up a refinery of
10 million tonnes in Mathura at an extra cost,
then an expansion from 2.5 mil-linn tonnes to
7 million tonnes can also be there. I also ask :
What has happened to the"NAPHTA of the
Durgapur project. One hundred tonnes of
steel per day is produced in Durgapur. Why
have you not set up any petio-chemical
complex there ? Why are you playing with
drugs and doctors': Again and agios 1 say that
the interests of India are net within the pu
view of the Government of India, the so-
called Government of India. It is always the
foreign interest which dominates u; even now.
There are the persons and the officer? who
are making squandering cf oil reserves. There
are certain sections deliberately trying to
cultivate the foreigners and mortgage Indians
to the foreigners. That is the position. There
is no reason why the crud; prices should be
raised and why we should succumb to it. You
could have taken up the oil refineries first and
then the question of crude supply should have
been taken up. Again and again we see that in
alt those matters, although 25 years have
gone by, we have not the experts and the
technology in ferilizer. you say : Toya is
required. You want the latest technology, j
say if you want the latest technology, why
don*t you train hundreds of technical Indian
personnel, why can't you "“end them abroad to
learn the latet technology and build i' up
instead of importing foreitn capital equity
participation and then mortgage the fertilizer
industry to them?' Why are you doing that ?
In our indigenous know-how, even if it is a
bit costly, there a'e onTy rupee costs involved;
foreign exchange is not involved. You say by
exporting fertilizers you will earn foreign
exchange. But for whose benefit ? For the
benefit of the foreigner, for repaying their
debt. More and more you will export and you
will ask the people to forego consumption in
the interests of the foreigner in the name of
export promotion. There should
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be a limit to what you are doing. X say in
pharmaceuticals, in petro-chemicals, in fact
in the entire gamut of industries, never is the
interest of India fully taken into account.
Always it has been the policy of the Cabinet
to cu'tivate the foreigners and sacrifice the
interests of India at the altar of foreign
technology, particularly of imperialist
technology. That is what it has come to.
When particular things happen, the total
overall interests of the country or even the
needs of balanced development of the
country are not taken into account. Even in
the case of the Cochin Refinery-I know
Malaviya did it. Then I said it Was a roaring
national scandal. I remember I said it on the
floor of the Hon e. And Mr. K. D. Malaviya
cornered me and asked me. why did you say
so? He Irmself said that Nehru is under
foreign pressure; what can I do ? We have to
do that. That is how you work out things,
whether in pha*-maceuticals or petro-
chemicals Or in oil or in fertilizers. How long
you will go on like this, 7 do not know. .

SHRI SHYAM LAL YADAV (Uttar Pra-
desh) : What is the fate of the petro-chemt-
cal complex in Assam ?

SHRI NIREN GHOSH : One complex is
there; another he has purchased from Indira
Gandhi. I say it deliberately; because he has
become a Minister this has been given now,
whereas thev should have got it long back. So
that is how things are looked after. No baanccd
development, no overall interest of the country
is taken into account. It is always the interests
of the foreigners that dominate in everything
you do. If Rumania can build her own oil
industry within 25 years what prevents us from
learning oil technology within these 25 years ?
I say, don't enter into foreign equiy
part'eipation. If you want to acquire latest
technology then w, ourselves must learn the
technology. We must train our people in this
technology. Let us learn it and fabricate the
plants ourselves. If the agreement is signed
with Toya, it wi 1 be a scandal, Mr. Borooah.
For this in history it will be recorded that in the
year 197? you sacrificed the interests of India
for the inierests of the foreigners. Remember
this. This is what you are doing. You say you.
cannot do it 100 per cent. All right; you
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[Shri Niren Ghosh] start with 80 per cent or
90 per cent or whatever it is and then build up.
We have third grade coal. It is required for
fertilizer and it is being wasted deliberately.
You go to Raniganj, Asansol, Dhanbad or
Jharia and you can see this tremendous waste.
This could be utilised for fertilizer You have
all the technical know-how for this; whv don't
you do it ? I know you will not do it becausue
a section of the bureaucrats is hand in glove
wilh the foreigners who watch over the interests
of the foreigner". They do not want the
foreigners' interests to suffer in any way. That
is what we have come to. This is a serious
thing which we have brought to your notice.

Finally, I say that the Cauvery Basin and the
Bengal Basin should be taken up immediately
at any cost for off shore drilline and
exploration. You start work immediately
between Calcutta and Port Canning; deep
drilling should be started there. Within five or
six months if there is no project there, if a
beginning is not made to lav the foundation
for a project then I would think that the
Ministry has got some animus against that
region the eastern part comprising U.P.,
Bengal, Bihar. Orissa and \ssam.

THE VICE-CHAIRMAN (SHRIV. B.
RAITJ): That wil do, Mr. Niren Ghosh.

SHRI NIREN GHOSH j It is time you give
up this policv of feeding the foreigners. At
least have some soft corner for our country
which is called India and its interests.
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SHRI K. CHANDRASEKHARAN
(Kerala): Mr. Vice-Chairman. Sir. I am
thankful to you for giving me a short time to
make certain submissionl on certain aspect
concerning this Ministry. Sir, at the outsets I
would take this opportunity of placing before
the honlMe Minister the very difficult situation
that has arisen now in the outhern State,
particularly the States of Kerala. Tamil Nadu
and Mysore. I do not know. Sir, to what extent
it is there in Andhra Pradesh There is acute
short-are of diesel and petrol and kerosene.
Sir, in the last 15 days in six out of eleven
districts of Kerala there has been not a drop
of petrol or diesel 1 understand that in many of
the districts in Mysore in the last about five
days there is no petrol or diesel or kerosene
oil.

Sir, so far a, Kerala is concerned I can SBV
that the public distribution system now cove~;
about 69 per cent of the distribution of petrol
and diesel. The Indian Oil Corporation does it.
It is onlv to tne remaining extent that Caltex
Esoo and Buimah Shell do ihe distribution.
Sir. enentially the public distribution system
hit! failed in the Southern States. We do net
know the reason. It has not been possible to
ascertain the reason so far. I would, therefore,
request the honble Mini -ter tfi inve ticate into
the reason* for this p-ECficaffv comple'e
failure of the distribution of diesel, petrol and
kerosene in the southern States. I would
therefore, rc-quest the hon'ble Minister to see
to it that the ' ituation is eased a, early as
possible.

Sir, the fertiliser industry on which I
propose to sp;ak a few words at this stage has
rightly been included within the core sector.
But, unfortunately. Sir. commensurate with
the need« and requirements of the country the
expansion has not been adequate. The increase
in production has been far from satisfactory
and we do not
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know bv which year the country
would attain  selfsufficiencyv  in  the
matter  of" fertilizer.

Sir. 1 shall just very briefly give a few
facts. In 1971-72 the installed capacity cf j
fertilizer nitrogen was 13 lakh tonnes and
phosphorous pentoxide, that is MX was 4.5
lakh tonnes. However, during that year the
production of nitrogen was 9.52 lakh tonne?
and the production of P=0.. was 2.78 lakh
tonnes. In 1972-73. the

J PM.

installed capacity of Nitrogen was !
1464 lakh tonnes and that of PaOs. was 5 lakh
tonnes. The production in that year was 11
lakh tonnes of Nitrogen and 3.20' lakh tonnes
of P,0... Sir, we have hardly attained 75 per
cent or the installed capacity so far as thsse
two main items of fertilizers are concerned.
But the fertilize-- industry can possibly be
happy on account of the fact thai it is slightly
better as compared to steel because the
production of steel in the public sector is as
low as 50 to 60 per cent of the installed
capacity.

With the 21 fertilizer projects that we are
having in hand. i.e. in the process of
implementation, the installed capacity of
Nitrogen would be taken to 41.25 lakh
tonnes and that of PA to 6.73 lakh tonnes,
and it is expected th-u in 1973-74 eight
projects will be completed and the installed
capacity of Nitrogen will be increased by
8.20 lakh tonne, and that of P,0- by 0.6 lakh
tonnes. Sir, this is only an expectation and
there is nothin * which assures us
that this expectation will be fulfilled. Evert
if the expectation is fulfilled, i.e.. if the
installed capacity is expanded, we cannot
have any expectation that production will
be to that extent. It has been stated that
production is rather adversly affected
by
power shortage and industrial unrest Sir. the
power shortage ought to have been met by
the availability of thermal power in some of
the"e key industries. So far as industrial
unrest is concerned, it is rather a very sad
commentry on the management of our
public sector industries that these public
sector industries are more affected
adversely bv industrial unre t tho.n the
private sector industries.

Sir, when that is the position so far as the
fertiliser industry in the country ,s a whole
is concerned. 1 would like to mention.
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the figures of one particular unit with which
mv State is concerned. It is not as if its
fertilizers are used in mv State only. It is used
throughout the South and probably in other
parts of the country. I ;im particularly refer-
ring to the two units of the FACT; one is
already in existence, i.e., FACT. Udyoga-
mandal Unit, and the other is under com-
mission, the Cochin Divi‘ion. The extent of
los; over the last 10 years in this public sector
industry is one which requires to be studied
particularly. There has been improvement in
other sectors, that is. in sectors of art, culture,
drama, feasting, gue t houses, etc. Sir, the
FACT in my State is known as a centre of art.
culture, sports, games, tennis, etc., but not as a
centre of fertilizer production. The installed
capacity of Nitrogen in the Udyoga-mandal
unit of FACT is 82,000 tonnes. In 1971-72 the
production was as low a? 23,822 tonnes. In
1972-73. it was about 20,000 tonnes. For KO,
the installed capacity is 33,500 tonnes. In
1971-72, the production was 9,917 tonnes and
in 1972-73. it was about 9,000 tonnes. The
national production is about 75 per cent of the
installed capacity. In FACT, which was begun
with 51 per cent shares of the Tra-vancore
State bv Dr. C. P. Ramaswamy Iyer when he
was Dewan of Travancore State and under the
management of a private industrialist,
Seshasavee Brothers, at a time when the
installed capacity was low, it was having cent
per cent production. But now with four stage;
of expansion we are having hardly 30 per cent
of the production. This is a shameful state of
affairs. I submit that the FACT Udyog Mandal
Unit is an insult not onlv to the fertilizer
industry but also the public sector a; a whole
and a disgrace to the nation itself. Therefore, I
submit that effective steps should be taken bv
the honourable Minister to see that this unit
goes into production in a better way. So far as
Cochin division of the FACT is concerned, it
is some years since it has started and it was
expected that the proiect would be fully
commissioned in October 1969. In April
1973. there is/ no production at all. In April.
1973 Phase I plant in the Cochin Division of
the FACT has commenced rro-duction of urea
in a very small extent. It is little satisfaction.
And what has happened ? There has been a
tremendous delay in the supply of
equipment to the
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Cochin Division. And then even some of the
critical equipments that were delivered and
were put up there, thev could not be worked
because as soon as they were put up. thev
were so bad o thev were put up so badly,
that there have been mechanical failures in
that newly put up project and, therefore,
nothing ha; worked. Sir. I would onlv want to
sw two things and I have done. And that i>
with regard to the deficiencies in the
distribution of fertilizers, particularly the
Fertilizer Corporation of India which is a
public sector project, ought to have utilised
public sector agencies and cooperative
agencies for the distribution of its products. It
was onlv this morning, vou would kindly
notice, that reference was made to the
Fertilizer Corporation of India giving , licence
at New Delhi to the Triveni Fertilizer and
Chemicals Coroora-| tion which was later
discovered to be having no licence at all and
the licence sun-plied through the Corporation
had to be suspended. I would rather suggest
that the distribution of fertilizers be effected
through public sector agencies and co-
operative agencie;.

SHRI U. K. LAKSHMANA GOWDA
(Mysore) : I thank you. Mr. Vice-Chairman,
for giving me this opportunity. I am not going
to make a speech. 1 would only ask some
clarifications from the Minister. j With regard
to the supply of fertilizer parti-| cularly in the
South we are feeling a Sieat shortage. I know
the distribution <-'f fertilizers is not in the
hands of the Minh-ter. With reference to
commercial crops and plantation crops,
deficiency in supply has been very great and
in the last season it was hardly possible to get
fertilizer mixture and the situation has
worsened now and I do not know what is
going to be clone about this in the coming
season when fertilizers are required. What I
would like the Minister to clarifv is what
arangements are being* made for supply to
the south because, as mv friend. Mr.
Chandrasekharan, said the production in the
South is very, very deficient and it cannot
meet the requirements. From the north the
suppliss are not moving to South and the
distribution system has almost collapsed. I
would like lo 1 now from the Minister
whether ihis shortage is .going to be
temporary ons only and whether he can do
some other arrangement and lee that more
imports at least ' are diverted to the South.
That is one thing.
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Secondly, so far as diesel oil and petrol are
concerned, the situation is much worse. At least
in the north there are refineries and some
production is coming and thev are j able to
move the supplies.  Now we have learnt the
other day that there was an agitation in Punjab
and thev made all efforts to move dksel
supplies. If you go down to the South, to my
State, if voti leave Bangalore and go to the
interior places, you will i have to carry petrol in
another car; otherwise, you will not be able to
move. Even in cities like Bangalore the supply
of pettol is limited to 5 litres and 10 letres per
car. "We do not know the actual reason for this
and I hope the Minister will come out with a
statement whether this is going to be a
temporary feature or semi-permanent or
permanent feature. I would like him to clarify
this point so that the people can know the
reason and if necessary stock petroleum
products with them, depending upon whether
it U going to be a temporary shortage or long-
standing one. I hope the Minister will give at
least thh assurance to the public in the South.

SHRI D. K. BOROOAH : Mr. Vice-
Chairman, I am grateful to the hon. Members for
giving me he opportunity to know ; their

assessments and views in respect of the
working of this Ministry which includes
exploration of petroleum, crude oil and drug

industry. First of all, I would like to discuss the
basic problem, namely, availability of crude oil,
because except lor a small sector in drugs and
chemicals, the main work of this Ministry
depends upon some kind of processed crude.
This Ministry can function only on the basis
of availability of the required amount of
crude oil.

This is a saying in my language and I
know the same thing is said in Bengali
also. The saving is that when I became a
mendicant, the famine also started in the
village. When I took over this Ministry,
the main hurdle before me wa, the rising
price of crude and the consequent non-
availability of crude. In 1970. which is
not far back and even in 1971 and in
the middle of 1972 crude was being sold
in the buyers'-market. It was being
talked about that one] could buy crude iust
as we could buy anything that is in
surplus.  Its price in 1970 was  1.28
cents per barrel. Around U
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years ago it was obout 1.40 per barrel.
Since 1 took over the prices started mounts.,
ing and it looks that the price will eo up much
higher than we anticipate. It also became
scarce. Whatever existing refine-rie, w:
have, we are not sure where the crude is
coming from. In respect of the new
capacity, we almost thought that it was an
uphill task.  Fortunately the change that took
over in the oil world is in our favour because
the oil producing countries have todav more

authority and power than the foreign
companies. That came to our re‘cue to some
extent. Iraq which has nationalised its oil

industry agreed to give us in the first instance 3
million tonnos a year. We discussed the
matter with them once again because for our
Mathura and Koyali refineries we wanted at
least 9.5 million tonnes for 10 years. It is
very good, of them that they have agreed to
give us 10 million tonnes per \ea, for ten
years. That has made it possible for us to 8°
ahead with the Mathura refinery and the
expansion of the Koyali refinery. It is not 10
million tonnes for Mathura, but it is 6
million tonnes for Mathura and for the
expansion of the Koyali refinery it is 3
million tonnes. Thev have also agreed t° give
in addition 12 million tonnes extra in 1976
and 1977.

Now, Sir, the availability of fertilizer in
Western India and UP depends on the
production of fertilizers. Now. when the
Mathura refinery goes into production only.
you can utilise the fuel oil produced and utilise
it in four factories, that is. Mathura, Kifrnal
and Bhatinda and one more. Sir, formerly,
there was a time when in thi? country
electricity was so surplus that we really did
not know what to do with it Therefore, in the
Nangal factory, for whicl the raw material
itself is electricity, electri city was used. It
used 164 MW for pro duction of fertilizers
and when there wa a shortage of electricity,
thev reduced it t< 60 MW.  So, there is a 40%
availabilit; of power and this is the raw
material si far as the Nangal factory is
concerned be cause the process itself is based
on electri city as the raw material, known
as th electrolysis process. All these can be
dor only if the Mathura refinery goes into pre
duction and for that we are lhankful to th
Government of Iraq. It was verv good < them
that they gave this. It was outi



311 Discussion on the

[Shri D. K. Borooahl their goodness that
thev have given thi>. Not only that, Sir. As
you know, they have also given u; a loan of
50 million dollars spread over long years at
a very smell interest. That will also help us in
building this factory, this refinery and the
fertilizer factories.

Sir. we need fertilizer fitctcries, J 2 fetti-lizer
factories if we want lo provide for
the.requirement, of the country. 1 do not
think, we can really fully satisfy the require-
ments of the people at the end of th® Hfth
Plan., But certainly we need 12 fac.ories. it
wa-i worked out at ten or 12 fac'orie-. “ow our
calculation is rhi< and this is not eally.a
Ministry of shortages, but a Minis-r.y of
growing demands. Because the lemands
are growing UP SO fast that we teed J2
fertilizer factories to be  built luring this
period of five years in order hat-'at the end
of the fifth year we can irovitie substantially
for the requirements f the country of
fertilizers.

SHRI A. G. KULKARNI :
ecision is taken.

SHRI D. K. BOROOAH : I will come )
that also.

Provided a

Now, Sir, what is the decision? We
ave to build it as fast as possible. Sir,lere
was some reference to the firm. Toyoid it was
said that the deal has been struckith Toyo.
They asked, why not built itaurself ?  Sir,
it is not possible. Thete t fertilizer factory
built bv the FCI Ise one at Durgapur. AH
the mechanicalork was completed two
years ago anden now it has not gone into
production.ow. I will onlv sive vou a brief
acjountthe characteristics of thii plant, of its
nstruction, and how far we have eot itne by
the FCT. It has be"n done by theA and it has
not been done bv the EIL.om what source has
it got the know-how?, I will give vou the
details about thi .sulphurisation at Durgapur

(It is built by the FCI)British Petroleum,
Based

know-

am reformation : ICI conversion :
on foreign

how,mcthiasynthesisMontecatinni
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Una synthesis : Montecatinni

HT conversion : FCI technology.

SHRI A. G. KUKARNI : Where is the
Indian technology ?

SHRI D. K. BOROOAH : Those who
claim that we can build hundred per cent our
own, all I can say is. do* not know what thev
sav.

SHRI S. D. MISRA : What about pro-
duction ?

SHRI D. K. BOROOAH : Durgapur has not
gone into production. Mechanically it was
completed two years ago. But it has not gone
into production. T have askJiT them to do so at
the earliest possible time. otherwise, I am
afraid, in spite of all the praise some people
are showering oh- the FCI. I will take a very
hard line.

Sir, another thing I would like to bring to
your notice is that We are today talking about
self-reliance. What is self-reliance? Self-
reliance certainly is a verv good philosophy.
But like any philosophy it can be overdone.

Our problem today in this country is self-
reliance in food—the basic reliance this
country needs. We should not have to go to
foreign countries for food lo keep our people
alive. This year we will have to import 206
crores worth fertilizers. The major part of
these fertilizers are coming from America. If
you delay the construction of fertilizers plant,
you will only enrich America, mind you...

SHRI A. G. KULKARNI: That's correct.

SHRI D. K. BOROOAH : So, therefore.
Sir. I said that if I Jo not get these imported
fertilizers, this country will have shortage of
food and then we will again import from
America. So it looks. I do not want to impute
motive; to anyone. But they are interested in
making us dependent on America. So, Sir, I
said that our main problem today is to be self-
reliant in food and self-reliant in supply of
fertilizers...

SHRI S. D. MISRA : The Minister should
explain why the public sector is failing us on
the fertilizer production side ?
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SHRI D. K. BOROOAH :
question. I am coming to that.
is to supply fertilizers a, fast

It is a bas ¢
Our problem
a possible. .

SHRI B. K. KAUL (Rajasthan) : I
would like to know whv have vou change I
from gypsum ?

SHRI D*. K. BOROOAH : This is now
an ancient history.

1 was saying that to set up fertilizers
plants we need foreign exchange. We will
go to other countries for foreign exchange a;
well as technology—not full technology,
but partial technology. We have know-how
in the country. We have technology. But not
to the extent some people may claim. As [
read out. Sir, in Durgapur itself, the latest
fertilizer plant, our contribution has been
aood. It is certainly not 90 per cent as some
seem to suggest. What I am saving is that
we will have to get fertilizers from other
countries. I sent a delegation to Japan. I sent
a delegation to Vienna. I talked to the
Russians also. The Russians told me exactly
three days back that they themselves need
more fertilisers. Therefore, thev are
collaborating with ICI—Imperial Chemical
Co. We are also collaborating with Japanese
fertilizer industry. Therefore, what is the
problem «of USSR is also our problem. Just
as USSR has to go and buy food from the
USA, I do not want that we should RO
again to the USA for food. I think that
should be ended for good...

SHRI NIREN GHOSH : Why
participation is there ?

SHRI D. K. BOROOAH : I am coming to
that also.  Of the five fertilizer factories for
which clearance has been given bv the
Finance Ministry to our Ministry, none is
going to be built in private sector.  They
are going entirelv to the public sector. Not
are going head with that factory based on
only that. There will be no equity parti-
cipation bv any country. However, we
are trying to build a fertiliser factory in
Bahrain. We are also negotiating
with Saudi Arabia to build a fertilizer
factory. For these factories, we will have to
give them equity participation. ~ All the
fertilizer will be available at cost price.
The whole point is that we have to create a
climate of hope and confidence in the
country and that can be created if  we

equity
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build up fertilizer factories fact and make
fertilizer available to the common man. As 1
said in this Hous;. we need not worrv about
any other pressure. In India, the pressu.e of
the common man is enough to kiep us
going'.

SHRI AG. KULKARNI : Before vou
proceed to another point, phase let us know
how quick a decision will be taken en these
five fertiliser plants. Please give us some
indication before the next session starts.

SHRI S. D. MISRA : And also about the
unutilised capacity.

SHRI D. K. BOROOAH : The lia.ic
decisions have been taken. We do
not want to depend on Japan alone.
Discussions are going on with other
countries also. We have almost selected the
sites and as soon as decisions are arrived at.
we will go ahead with them. A decision
can be arrived at only by bilateral
discussions, We are expediting them. So
far as unutilised capacity is concerned, that
has been a very retarding factor and we are
sorting it out. We must go at least up
to 85 per cent to 90 per cent. A fertilizer
factory is a very heavy capital investment
plant and you should utilise it to the

maximum capacity. It can be utilised
even up, to 100 per cent. It is difficult
but not impossible. Here, you have

mentioned two or three points One is
about Sindri Sindri ig an outmoded plant
built 20 yean ago and planned during the
British rule. It was based on gypsum which
was available in Pakistan.  Pakistan went
out of India and we had to depend on
RajaS$ihan. Tt was frightfully expensive to
carry it. The machinery ha, also become out-
dated. That Is the reason whv Sindri
hag "' been able to give a suitable
performance. We are reorganising it and it
will take time. My idea is that in about a
year's time we shall be able to modernise
the Sindri Fertilizer Factory.

SHRI PREM MANOHAR: From
5' per cent, it has come down to 51 per
cent.

SHRI D. K. BOROOAH: Yes. it ha
gone down.  About 23 years age, when
came to this Parliament, I was a healthei
man. Just as I have gone down in licaltli
Sindri has also gone down in health.
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SHRI K. CHANDRASEKHARAN
You are going down in health in
understandable because human beings so
down in health. But the factories should
increase in health.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : If everybody eeti up after a sen-
tence, ihe continuity will be broken.

SHRI S. D. MISRA : If I am allowed. 1
will iust put one question. The ageing of
Sindri is not known only todaly. It was
known a few years back and there was a
programme of the Government of India a
few years back for the modernisation of this
plant. In spite of it. nothing- has been don?
and the plant has aged. Why has it not been
done ? He is a new Minister. The burden
has fallen on him. Why should he take the
onus on himself ? He should point out the'
deficiencies and what the Government has
done on these recommendations.

SHRI D. K. BOROOAH, : What I say is
that is being done and we have decided to
go ahead with that modernisation as fast as
we can; as is physically possible.

So far as the Rourkela Plant is concerned,
we all know, about it. It is in the report of
the Estimates- Committee and I need not go
into it. It was based on coke oven gas from
the steel factory. The quantum of coke
oven gas will depend upon the quantity of
steel that we produce and we have been
producing only 40 per cent of the expected
quantity. Because the production of steel
has not gone up. the fertiliser production has
also not cone up. It is a known fact. But
steel is not under this Ministry. Since we are
connected with fertiliser production this has
come up here but, perso-lally my Ministry
or myself is not accoun-Eor the paucity in
the production of steel. Simi'arly, in
Neyveli the production has >one down to
30 or 32 per cent and that hat has resulted
in the reduction of pro->f the Fertilizer
Corporation which is under his Ministry. If
you take Gorakhpur it has lone upto 95 per
cent and Gujarat, which is >asically a public
sector factory because the jujarat State is
there with 49 per cent own d bv it along
with the other companies, is >a ed on
natural gas and the production here is
commendable. Therefore, there re
certain factories, where we have come p
against bottlenecks. We have to sort
Jem out and I can give vou this assurance
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through you lo the House that if all the
factories that are under construction go into
production this year or early next year I think
we will be able to tide over this problem.
This difficulty of Durgapur and to* some
extenfc of Cochin is not special to the public
sector because the Goa factory which is a
Japanese collaboration with a very well-
known firm of India, the Birlas. I find has also
not been able to go into operation because of
some mechanical  defects and also shortage
of  phosphoric acid. There would be a
delay of two or three months: they are
changing certain mechanical parts. This is a
brand new plant. The Mangalore factory
which is in the private sector is going well
ahead but, none the less thev have their own
problems. Some of these problems aie
inherent in the very industrial and tech-
nological backwardness of the country. 1 feel
that if all these fertiliser factories which are
under construction and on the verge of
completion if we can expedite their com-
pletion and start production I hope next
year we will be able to considerably reduce
the import of fertilisers. For five fertiliser
plants we have got clearance for the public
sector and about the other fertiliser factories
we are discussing. We are deciding to build
one fertiliser plant in Bihar to which
reference was made by Mr. Niren Ghosh
based on coal. We have to go for coal for one
reason; that h to say, naptha or whatever
feedstock it is based on, you have to be self-
reliant in the matter of feedstocks for such
factories.  That is why we are going head
with that factory based on coal which will be
in Ramgarh or anywhere near  Bihar.
Talking of eastern India which includes
eastern U.P. also, out of these five one is
going to be built in Muthura and the
consensus of opinion has been there should be
another one in U.P. because after all, U.P. is
a big chunk of India. The demand for
fertiliser in U.P. is also going up;, in certain
parts of the Terai area, the demand has gone
up by 30 per cent. So far as eastern India in
concerned, which includes Orissa alo a
fertiliser plant is being built in Orissa. that
is. at Talchsr. It i> going to be a fairly big
factory and another will be built in Paradeep.
In Haldia also there will be' a fertiliser fac-
tory. If all these go into production there will
be no shortage of fertilisers in eastern India
including Assam because we have already a
factory in Assam.
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One point was raised by Mr. Barbora which is
very relevant, that there has been a shortage of.
fertiliser in the tea gardens of Assam. We looked
into it and we found there is some difficulty in
distribution. I discussed this matter with the leaders
of the tea organisation and T am going to meet
them in Gauhati. I am talking of eastern India
including West Bengal and I am trying to find out
some way of distributing it through the various
associations of the tea industry.

SHRI U.K. LAKSHMANA GOWDA : The
south Indian tea plantation,' also have the same
problem.

SHRI D.K. BOROOAH : As soon as we
have discussed this with the Assam people, we
will discuss this with the south Indian
organisation—the UPASI—and we sha'l set
whether distribution could not be dene through
them.

SHRIK. CHANDRASEKHARAN : He
is the office-bearer of UPASI.

SHRI U.K. LAKSHMANA GOWDA :
Ne. no.

SHRI D.K. BOROOAH : He is an hon.
Member of this House; that is good enough for
me.

Another step we have taken is that We are
permitting the existing fertiliser factories to
expand their capacity because iti has been
worked out that expansion will be easier,
quicker and less costly. So, most of the
existing factories, whether in the private sector
or the public sector or the semi-private sector
will be allowed to expand their capacity and
that I thinkj will to a great, extent provide the
stimulus for production.

Then my hon. friend asked why I asked him
to go on leave the production director and also
the manager. This case was discussed in this
House and it wag, found —there is' an interim
report of the CBI— that they charged high
prices from the dealers for sulphate of
ammonia. The price fixed for the sulphate of
ammonia is Rs. 11,000 and they charged Rs.
4,000 extra. Naturally the cultivator had to
bear this burden. This was looked into by the
CBI and they said that they committed gross
irregularities and it was within the
knowledge of the marketing

Petroleum and Chemicals

director. So I asked him to go on leave not
with a view to punishing him but to
facilitate inquiry by the FCI because if a
person's name is associated with the inquiry
he should not be in the possession of the
papers. Therefore I asked him to go on
have. Thev had submitted an interin report
and they have asked for some time. I have
asked him to extend his leave for two
months more and within two months full
report will be available. I have nothing
against anybody. I don't know him from
Adam. Even now I do not know him.
Whatever we do, we have to follow the
rules.  In this case they have broken two
laws. One is the basic law of price which is
fixed under the Esential Commodities Act.
The sulphate of ammonia is a controlled
commodity for which the price is fixed and
if vou charge any higher price for it certainly
you go against the law. Secondly, the
destination also is  controlled. All I this
wa>* means for Andhra but somehow they
found their way to Mysore and Tamil Nadu.
That is a breach of another law. Therefore I
have asked him to go on leave. If the CBI
says that he has done nothing wrong then
certainly I will not proceed against him but
if the CBI says that he has done something
wrong or he is associated with the wrong-
doing then I cannot help anybody and I do
not think any Member of Parliament will ask
me to do so.

Sir. I left out the most important part, that
is. exploration. I strayed into fertiliser. The
problem of exploration is important, in this
country we have two wings, east and
west.

The Russian team, of which Mr. Takoev
was the leader and a technical man. discussed
it with us. They gave us a report. Thsy said
that in the next five years ONGC can increase
production from 4 million tonnes to 8 million
tonnes. That is to say we will have 8 million
tonnes from ONGC instead of 4 million
tonnes. Oil India h producing 3.2 million
tonnes or 3 million tonnes. Because of the
narrowness of the limits within which they
can function, the only oossibility is tha they
can continue to produce this quantity Their
fields are getting exhausted. The] can produce
these 3 million tonnes for th< next five years,
according to the discussion I with the
Russians headed by the Russiai
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[Shri D. K. Borooah.] Deputy Minister
who himielf is an oil expert. As a result of
the discussions we found that we could
produce what we were producing namely,
7.5 million tonnes. We can add 4 million
tonnes in the next five vears. That brings us
to a total of II. 5 million tonnes or 12 million
tonnes, but our requirements would be of the
order of 42 million tonnes. How can we
meet it ? After the intensified drive this is
what is expected .

Oiling drilling in India is very difficult. In
Iraq and Saudi Arabia, in those countries you
get oil at 2,000 metres. Three thousand
metres, are what they call deep drilling. Jn
Assam and many other parts we have been
drilling 5,000 metres or 6.000 metres. There-
fore, drilling is difficult. Here the oil-bearing
starla are not as plentiful as in the Arab
Countries or in Venizeula of in Russia. The
Russian delegation has suggested that we
have to change our gear because many of our
rigs have become out of date. They ha,ve
suggested that we change our gear. We are
buying 22 new rigs, deep drilling rigs. Now.
it has become necessary for us to go down
5,000 metres or 6,000 metres, about 20,000
feet. Therefore.- our main hope is offshore
drilling. We are-going to Bombay High. We
have to prepare ourselves with the help of
Japanese platform. "We will start work on
12th June, but then there are other areas also.
We cannot do it ourselves. We have not got
the expertise. No socialist country has the
expertise. 1 talked to the Russians. They said
they have not done offshore drilling, because
they do not have to. Roumania does not have
it. The only countries doing offshore drilling
are the European countries and Japan. Great
Britain is doing offshore drilling. All the
European countries are doing it. So, we are
discussing it which different countrits
particularly with ENI,, which is a State-
owned company in Italy, with the Institute
of Petroleum of France wilich is again a
Government company and also with the
British  companies. = Some  Canadian
companies are also operating. 1 mav add that
we are not following any set model, the
Indonesian model or any other model. We
arc going to make our own decisions. Our
decision is based on one important
consideration. We will engage jengral
contractors. They will have no con-
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trol over the oil we produce. We may give
them money. We may give them the price of
the shares, but the entire oil will belong to
us. We will engage them as what is known
as general contractors and thev will have no
control over the oil. The oil will belong to
the country and the Government and we will
decide as to how we dispose of it. Apart
from this, in lrao» also we are going to drill.
It is on the same principles as the other
countries are drillng Sir, in India
production is not going to remain at 43
million tonnes, it will go on expanding. But
it is not humanly possible to get this oil
either onshore or offshore. Then we will
have to drill elsewhere. Japan buys 250.
milion tonnes. They do not produce an-
ounce of oil in Japan but they are producing
oil in Dubhai and Abu Dhabi. They are
producing in Indonesia. Even Brazil which
is not a very's big country, as far i s oil goes,
it produces 10 million tonnes. But they are
also drilling in Iraq, Italy has no oil of its
own. But the Italians are* drilling
everywhere, in Libya and in Iraq. " The
French, they do not have oil, but they are
drilling everywhere in the world. So, you
cannot be a pardanasheen company, it is not
a pardanaMheen business. You have tp
come out. That is what we propose to- do
and we are going to Iraq. And as you know,
in Iraq oil is more plentiful and digging is
less deep. And so it is likely that we may get
oil in large quantities. In the oil industry
there is an element of luck but luck comes
only when you dig for oil. If you do not dig
for oil, that luck does not come. So we are
digging in this country, we are going to dig
offshore, and we. are ourselves digging in.
Iraq. I suppose it will be a good beginning, it
will be a breakthrough. It will be that in one
of these days we will be like any other
country, like the French, like the British
Petroleum Company, a British subsidiary or
the EN I and we will drill on the shores of
India or outside the shores of India.

SHRI A. G. KULKARNI : What about
the three oil companies ?

SHRI D. K. BOROOAH : I will come to
that. Tha: is very important. These thre;
foreign companies, certainly they were
gaints at one time; now they are not so.
Their total is 22 million tonnes with about
7.2 million tonnes of refining/ capacity.
As
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I said earlier, this is one industry in which
We'cannot allow the private sector, not to
speak of the foreigners. Even in non-socialist
countries like Brazil, oil is in the public
sector. Italy is not a socialist country. The
founder of ENI was not a social democrat.
«ut oil in Italy is in the public sector. In
France also, it is very much in the public
sector. The entire oil industry there is con-
trolled by the Institute of Petroleum which is
a 100 pec cent Government concern. Oil is to
contend not against your own industries in
this country but against foreign companies
and therefore we cannot have any
participation of foreign companies on their
own in this. We can take them as experts, we
can take them as general contractors. But
owning any part of the oil industry in this
country by them is certainly a very risky
business. Therefore, the sooner these people
go the better for us as well as for them also.

But then how to set about it ? Mr. Kul-
karni has suggested that the Law Commis-
sion has said that there is no difficulty about
taking this step, and I also do not think of any
legal difficulty. I am not a lawyer but I have
a hunch that there is no legal difficulty. But I
will look into it and consult the lawyers. But
the basic fact is, we have to proceed
according to the law of the land. We have
entered into discussions with ESSO. It is
difficult for me to divulge all the discussions.
But I have an idea that it will be possible for
us to have control, full control, over not only
the ESSO refinery but also the marketing.
But then the terms are being considered.

SHRI A. G. KULKARNI ¢ Very good.

SHRI D. K. BOROOAH ; And perhaps it
will extend to other companies. But as I said,
basically very much will depend upon how
far we succeed in producing crude oil in this
country. That is the crux of the matter. And if
we can do so. i have an idea—we ar, an oil-
importing country but we can become an oil-
exporting country like France, without
having an ounce of oil in its territory or Italy
without having any oil in its territory. So, Sir,
1 am not different. I am confident that with
our exports...

SHRI A. G. KULKARNI: Mr. Borooah,
why do you, in the meantime, not explore
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Ithe unexplored capacity with the three
foreign oil companies ?

I

SHRI D. K. BOROOAH : I am coming to
that also. As you know, we have just bought
3 million tonnes of crude from Soudi
Arabia. It will start coming in June. the first
million. We are getting it processed in the
Bombay Refineries and we will use them as
our refiners...

SHRI A. G. KULKARNI : Conversion
charges ?

SHRI D. K. BOROOAH : They will get
no money. This will be perhaps the begin-
ning of a new style of functioning for us as
well as for them.

1 was going to say, Sir, that this takes
cate of the problem of exploration.

SHRI S. D. MISRA : Drug industry.

SHRI D. K. BOROOAH ; 1 will come to
that also. Before that I will speak about the
shortage of diesel. petrol and kerosene. So far
as kerosene is concerned I made a statement
in the House the other day when there was a
discussion for 3-4 hours. It was decided by
the Government that there will be a 25 per
cent, cut on the production of kerosene. Why
? Because due to power breakdown in our
wheat producing areas and the procurement
areas the cultivators had to use diesel for
thrashing and for transporting their grain to
the mandis. Food had to be transported in a
big way from these areas to the deficit areas.
Because of shortage of power the cultivators
could not utilise power for any of these ac-
tivities. As you know, Sir, in this country we
have to procure &' million tonnes of
foodgrains now. Out of that 3.4 million
tonnes are being procured in Punjab, 1.3
million tonnes in Haryana and 1.8 million
tonnes in Western U.P. So these areas cover
about 65 per cent of the procured food in this
country. Therefore, it was decided to make up
for this shortage of power. There was terrific
shortage of power in U.P., Haryana and
Punjab. To make up for this shortage of
power dieselisation was necessary. They
wanted dieselisation for pump also in a big
way. They wanted dieselisation for thrashers
also in a big way. And this had to be done
quickely before the rains come. So I we had
to increase the production of diesel
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particularly for these areas, That accounted
for an increase of 35 per cent, This we did
by cutting down the produciion of kero-
sene because, as you knew, ouy of one mil-
lion ton of crude you get about 48 per cent.
of Middle Distillates. Kerosene is L.D.O.
and Middle Distillates. Thirty per cent, be-
comes fuel and furnace oil and about 30
per cent, is petrol, You con churge only
from kerosene to diesel gnd from diesel 1w
kerosene or L.1D.0O. So you have 1o function
in this 40 per cent. of Middle Distillates.
You cannot convert petrol into kerosene
becwtise at the light end you will get this
and the lower end you will ger whap is
known as the heavy fraction of oil and st
the middle you will ger abour 4548 per
cent, Conversion is possible only within
thit . That is to say, you can convert kero-
sene into diesel and diesel into Kerosene or
L.D.O. inlo kerosene. Yon ger it according
to the production pattern. Therefore, 1o in-
crease the L.D.O, and diesel we had to re-
duce the production of kerosene, That s
why there was a 25 per cent cut on kero-
sene and also we had to stop selling AT
It is not petrol, Jets are not Hown on petrol,
They are flown on ATF, ie. Acro-turbine
fuel, and this is only highly processed
kerosene, So we yre wtilising that part also
for diesel,

SHRI NIREN GHOSH :
reply about  the Haldix
industry.

SHRI D, K. BORDOAH : 1 am aiking
of something else. 1 will come to thal, Whai
I am telling vou is that if we want more
diesel, we can get it ag the cost of kerosene
amnd if we want more kerosene, we have to
the nf These
compilsions
Then, another

VA

You (qid not
petro-chemical

LU LR cost diesel
of the
Stute
Tamml Nuwdy

CERL pawer  cut

Are

protuciion  pattern.

which needed  diesel

iy wies where there

s & 785 per The entire

sturted ar a time when there was shortage
of production, Whenever you expand, vou

have 1o ne it up you have 1o close down
the factory for about four or five days in

o month, For expansion, we have (o close
down for about a week in a month, Se
production has gone down fn Cochin only
because of the expansion, whap is called the
tic=up with expansion, Thiag is now com-

Cplete, In the meantime fithe reforming umit

]ﬂrnlu..'liﬂr! ol the Madras Retinery bl 1o .
Fhognd byt produoction patiern wineh e

e osven to Pl Nabu amd e it
1o that, we mpported sonwe divsel oil and
cave it to Tamil Nadu amd some 1o Pun-
jab and wherever there js grem  demand
because these are industrial areas and these
are places where the power cul was very
high, Particularly in ‘Tamil Nadu it was o
the extent of 75 per cent. Kernls did not
ke o power cul, but whay happened in

Rerala was, we were expanding the Cochin

had ulso failed, That produces petrol. That
is why there was lack of production »in
Cochin. And Cochin supplies (o pant of
Mysore part of Tamil Nadu and the whole
of Kerala, 1 think now there <should not
be any shortage of petrol because there has
been no reduction in the production  of
petrol,

SHKEI K. CHANDRASEKHARAN :
Now 1t hus been mended ?

SHRI D. K. HOROOAH : Yes.
SHRI k. CHANDRASEKHARAN :

Your informution is that petrol is noy scarce
now ?

SHRI D. K, BOROOAH : The Minister
for Industry came und we discussed 1. It
is being mended, it will be mended in a day
or two; it will be mended usy guickly an
possible. 1t was the reforming unit. which
produces petrol, thar had failed, That is the
position,  But | must say this much that
there has been not only no loss of produe-
tion of diesel. except here und there because
of sometimes shut-down, ete., but we im-
ported also a lor of diesel from outside,
ol the order of 200,000 1onnes. But how
vin you compensate for the loss of 75 per
celt power dn g State ' I VP31 wys 40
et tent, in some other Stles it was
per N
o rhe VEHT s Pt iom

venm diesel |‘||kiln1‘qm m h;o\il-?

lie=1 Your cannot
merease the production of diesel. Yiour sre
bascd upeom the characienstics of the ¢rud=
wselt, Su, i s not possible, To-day, let me
el you, cither diesel or kerosene is st
not available, We scoured the entire world
for diesel and keroseng but we did not get
them, We gol only abour 200000 tonnes.
because all over the world now, beciise
of anti-pollution luws, thev have bannol
the use of furnacé oil. which containe 2.5
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per cent sulphur. Japan has just switched
over (o kerosene as fuel, giving up altogether
furnace oil: 1 had a telegram which |
showed to the other House. Japan was
ane producer of kerosene who could have
«ent us some. But they require the entire
kerosene now because they have started

usi:.m kerosene as fuel in the place
of furnace oil. Furnade oil is
prohibited by the anti-pollution
laws of Japan. This was done omly for In2
past one year or so, Therefore this difficulty
was there. But Mathura refinery is being
designed in such a way that we will have
more, instead of 45 or 50. What we nced
in this country today is middle distillates
and middle distillates cannat be increased.
Between diesel oil, kerosene, etc. middle
distillates cannot be increassd except by
very special methods which are going to
be  utilised for Mathura refinery. ..
(Interruptions), If 1 spend my time only
reading old paper, then I will not be
able to do much. Therefore, what |
do is to study the problem as it is and sec
what can be done about it. (Jmerruption)
First time ] went to Haldia. The Bengal
Industries Development Minister gave me
a small outline of Haldia project, the petro-
chemical project. But 1 found that there
was no project prepared, Then | gotr in
touch with Mr. Sidhdhsratha Shankar Ray
and asked him to get a project made., And
the project is being made in consultation
with some of the experts in petro-chemicals
line. The problem with Haldia is it is a
refinery for 2.5 million tons and is also
tagged on 1o & fertilizer factory. The entire
feedstock there will be used as petrol in
the neighbourhood of Caleutta, in the city
of Calcutta, and for fertilizer there is hardly
any feedstock available. . .

S_l:lRI NI.REN GHOSH : Mr. Humayun
Kabir decided, your Ministry, decided, that
there should not be a petro-chemical plant
and now il is converted into a small re-
finery. Why is it?

SHRI D. K. BOROOAH: I am not doing
any archaeological research now. I am try-
g to do what is nossi_ble now. ..

SHRI NIREN GHOSH : Who gave it
up?

SHRI D. K. BOROOAH : The Industry
moves so quickly that in ong year’s time

6 P.M.
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everything becomes stale and old. We are
| going 1o increase the Haldia refinery. We
have taken a decision to increass Haldia.
That will provide the feedstock and we can
certainly go up to 4.5 straightway, or, mdy-
be, up to 6 million tons. But the problem
in Haldia is the problem of drafts of the
river. The draft is only 26 to 30 feet. N©
big tanker can come there, We have been
advised by the Ministry of Shipping that
next year when Haldia is going to be com-
missioned on the 1st of January 1974, they
will be able 1o bring to Haldla port only 2
million tons, And we need 2.5 million tons
for Haldia and for Barauni 3.5; but be-
cause the draft of the Haldia port is yery
low it is not possible for the larger or even
the middlesized tankers to come. So the
whole thing has to be dredged. It s
not a sea coast. It is on the river and
the river gets silted with the result it
has to be dredged all the time. I have
been advised by the Shipping Ministry
that they are trying to do but it will
not be possible for them to get more than
40 feet draft and by 1980 it can carry up to
70,000 ton tankers. In the meanwhile the
Shipping Ministry has about four tankers of
89,000 tons and 1wo tankers they are buying
or they have already bought of 250,000
tons. There is also no sea coast. It is far
away in the interior. All the problems arc
being worked out. They are not my pro-
blems alone. 1 have to share them with

| other Ministries and the decisions ar¢ theirs

When we wanted to develop Cochin, we
decided 1o do it, We are going ahead with

| the development of Cochin port at the codl

of Rs. 34 crores. We are going to favest
that much money because by this investment
we will be saving in the long run. The pro
blem is that it will take many years and we
are trying to do it as quickly as poasible.

\bout the drug industry, 1 would like to

cay only one thing. 1t is an industry
| which is small in size, but it is complicated
in nature for the reason that all the basic,
!modtm drugs that are manufactured have
become inlernational in character. You
| will have notice that the cost of research,
| trial, etc. have become 80 expensive that it
is only the big companies that can afford to

| manufacture them. There is no escape
from it...
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SHRI S. D. MISRA : By big companies

does he mean foreign dominated companies
9

SHRI S. D. MISRA : By big companies in
drug industry, except one or two like IDPL
or Sarabai which again belongs to a larger
house, have foreign equity and some of these
companies like Parke Davis have t(W per
cent foreign equity.

SHRI NIREN GHOSH : Do they under-
take research in their home country or here?

SHRI D. K. BOROOAH . They do some
here, but the basic researches are done in I
heir home country.

SHRI NIREN GHOSH : Them whv not
take over all the -companies and see that
research work is done here ? You are talking
of .foreign exchange.

SHRI D. K. BOROOAH : I am only
talking of the very complex nature of the
drug industry. The companies have to make,
huge investments for research. It is not as
simple a; that.

SHRI S. D. MISRA : Our Indian houses
also can do it. Government can do it.

SHRI NIREN GHOSH : Otherwise our
best talents are,taken away bv other country.

'SHRI D. K. BOROOAH: It is not a
question of talents. It is a question of
opportunity and laboratories. That is why I
feel '<feaf in this country if you want to
reduce the control the influence and impact
of foreign drugs, the answer is public sector
drug companies like the JDPL. They can
invest money an "they can develop research.
They can also acquire know-how from out-
side. We have asked the foreign companies to
reduce their foreign equity. Some of them
have approached us and said that they are
willing. Rut there i» another thing. We h$y«
allowed them to make basic drugs. But
money is made in formulations. TiH now
th¥y were allowed hot only to produce basio
drugs, but also substantial part of the
formulations. Formulations carry more profit
than sale of basic drugs. What we are
thinking is that They should be allowed to
make not more than 50 per cent of the
formulations and the rest they must give to
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the pharmaceutical firms and manufacturers.
There is the question of quality control also.
These big companies have one good thins
about them. They are quality conscious
because they hav, to maintain their inter-
national reputation. So far as the new com-
panies are concerned, their experience is not so
deep or widespread. So” Sir, a very ' effective
quality control system will be necessary.

SHRI S. D. MISRA . What about the
earlier licences ?

SHRI D. K. BOROOAH : I will come tP
that.

Therefore, Sir, quality controi will be
necessary and so, we have decided that we
will have a committee to go into the entire
problem of the drug industry, particularly
with a view to reducing foreign domination
in the drug industry bv reducing the equity,
by reducing their profits, by making them
give the formulations to non-attached com-
panies which are mostly Indian and also by
developing the public sector industry in a
big way. So, Sir, this seems to be necessary.

Sir, I will mention one thing more be-
cause he has put a lot of questions. He has
asked about the COB. I did not know it Sir.
Now I am told the COB means "Carry on
business". What happened is this : When the
industrial licensing system was started, some
companies were already there. Some
companies were established when there was
no -system of licensing; aad these
companies could pot be given new licences
because they existed before the licensing
system came since they were already
allowed to carry on the business. This is the
kind of business they are having. But the
main point is this: In these cases, many of
them have expanded their manufacturing
capacity and utilised it without
any authority from us.

SHRI S. D. MISRA: Sir on a point of
order. Sir. I am on a point of order and you
must give me, some time.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Yes, what is the point of order ?

SHRIS. D. MISRA: Sir, the Minister is
saying that the COB licence is just for the
expansion of the work that they have al-
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ready been doing. It means it is a licence
for,,the work that was being done bv the
parties. But, Sir, i have a statement here of
the Minister, I refer to the statement made
on the 8th May in the Lok Sabha in reply to
an Unstarred Question. Sandoz, Bombay and
some other parties have never made
Intestonan and certain other tablets & there
are some other medicines also which i cftff
point out if you give me some time. But
|COB licences hav, been given to these
tWeign firms. How is it?

THE VICE-CHAIRMAN (SHRIV. B.
RAJLI) : T think this is your last point.

SHRJ S. D. MISR\: It depends on the
Minister's reply.' Sir.
! SHjL.D, K. BOROOAH : Sir, I will tell
yo.unow. COB licences are required under
tije .Industries (Development & Regulation)
(Act... Under Section 13(c) of trie said Act,
licences are required in the case of industrial
undertakings to which the provision of this
Act did not originally apply, but became
applicable after the commencement of jjfjje.
Act. These are two things, Sir. This is my
brief. Some companies did not apply because
they are small companies. But, later pn, the
policy was changed a«nd they W«v ako
included and this is how the ;GOfl licences
ar, given.
. SHRI S. D. MISRA-. You will agree
that Sandoz is not a small company. It .is o»e
of the biggest companies in the |&iuitlxy.

SHRI D. K; BOROOAH: I do not know,.
But let me read-, out what I have ."got-here.
"Insofar as certain drugs were congealed, the
COB licences were issued under, the
following circumstances according to the
Industrial Licensing Policy announced in
1970." Industrial undertakings which are
previously  exempted from licensing
provisions of Industries Act, because foreign
exchange not exceeding Rs. 5 lakhs...

SHRI S. D. MISRA: I am very sorry, Sir.
You will definitely say that I am taking your
time. But I may point out to you that I made
my point in my speech in a minute. The case
of this very house of the Birlas. when they
exceeded 10% of the capacity, went to a
court of law according
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to the direction of this House. And in this
very House an answer was given, which I can
lay on the Table of the House. This was the
answer given by the Minister. Foreign
companies which exceed 30096 or 400% of
their capacity have been regularized. Why ?
These are foreign companies, not Indian
companies—not. Birlas, Tatas, Dalmias and
others. Foreign companies a-re more
favoured in this country, than the I Indian
monopolists.

SHRI D. K. BOROOAH: This is not a
fact...

SHRI NIRFN GHOSH . Sir, the Govern-
ment is showing more favours to foreign
companies. .. (Interruptions).

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) . There ends the matter. You may go
on with your other points...

SHRI PREM MANOHAR : What about I
Soda Ash ?

SHRI D, K. BOROOAH : That'is owned
by larger houses—Sahu Jain, Tatas and
Birlas. Saurasbtra Chemicals applied foi
expansion. The expansion was processed in
my Ministry and. processed Kind recom-
mended by

SHRI PREM MANOHAR : Not a single
step has been taken for increasing the pro-
duction of Soda Ash.

SHRI D. K. BOROOAH : Of the. three
companies which are the basic manufacturers
of Soda Ash—Tatas, Sahu Jain and Birlas—
the Tatas hav, expanded earlier. Birlas had
applied for it and their case w»s.;processed
and. sent.to the Company Law- Department,
because .they are a larger house. That has to
get the clearance from the Company Law
Department, and also. I think, the MRTP; 1
do not know about that. The second one is
Sahu Jain. They have not met me so far.
They have not applied for it. But another
group of the Birlas, with Mr. B. K. Birla, saw
me and they applied, and I replied to them
thai we would certainly process it. In the pah
lie sector we are building one at HaMia This
is the position now. Mr. Birla can* to me the
other day, ibout a wee”.agc I and I asked him
to get the clearance, froe
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(Shri D. K. Borooahl ihe Company Law
Department. This is the position. Soda ash is very
importance commodity. It is not only needed
for my Ministry; it is also needed for glass
industry and a Urge number of other industries.
Therefore, we ar. looking into this. But then
there are certain constraints. We have to cut out
some of the corners of procedure, and I hope
before long we will be able to do something.

MESSAGES FROM THE LOK SABHA
I THE APPRENTICES (AMENDMENT) BILL,
1973
IT RESOLUTION re  PARLIAMENTARY

COMMITTEE TO REVIEW RATE OF DIVIDEND
PAYABLE BY RAILWAYS TO GENERAL REVENUES

SECRETARY:

Sir, I have to repent to the House the
following messages received from the Lok
Sabha signed by the Secre- i*ry of the Lok
Sabha :

)

"I am directed to inform Rajya Sabha that
the Apprentice (Amendment) Bill, 1972,
which was passed by Rajya Sabha at its
sitting held on the 27th November, 1972, has
been passed by Lok Sabha at its sitting held
on the 15th May, 1973, with the following
amendments :

Enacting Formula
1. "Page 1, line I,—

for 'Twenty-third' substitute 'Twenty-
fourth'. "

Clause 1
2. "Page . line 4,—
for '1972' substitute '1973"."

I am. therefore, to return herewith the said
Sill in accordance with \\is provisions
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of rule 121 of the Rule, of Procedure and
Conduct of Business in Lok Sabha with the
request that the concurrence of Rajya Sabha
in the said amendments be communicated to
Lok Sabha."

Sir, I lay the Bill on the Table.

an

"I am directed to inform Rajya Sabha that
Lok Sabha, at its sitting held on Wednesday,
the 16th May, 1973. adopted the
following resolution :—

That this House do recommend to
Rajya Sabha to agree to associate one
mor, member from Rajya Sabh* wWi the
Parliamentary Committee to review the
rate of dividend which is at present
payable by the Rajlway Undertaking to
General Revenues a* well as other
ancillary matters ip. connection with the
Railway Finance vis-a-vis the General
Finance aod make recommendations
thereon to be nominated by the Chairman
and to communicate the name of the
member so appointed to this House.'

I am to request that the concurrence of the
Rajy, Sabha in the said resomgon. and also
the name of the member of Rajya Sabha so
appointed, may be communicated to this
House."

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The House stands adjourned tfH 11
AM. on the 18th May, 1973.

The House then adjourned at
twenty minutes past six of the clock
till eleven of the clock on Friday, the
18th May, 1973.



